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mittee contained in their Twenty-
seventh Report on Appropriation
Accounts (Civil), 1965-66, Audit
Report (Civil), 1967 and Audit
Report (Commercial), 1967, relating
to the Ministries of Information and
Broadcasting; Works, Housing &
Supply (Department of Works
Housing) and Food, Agriculture,
Community Development & Co-
operation (Departments of Agricul-
ture and Food).

[ -

REPORTS OF PUBLIC UNDER-
TAKINGS COMMITTEE

THIRTY-SECOND, THIRTY-FIFTH, FORTIETH,
FORTY-FIRST, FORTY-FIFTH, FORTY-SIXTH AND
FORTY-NINTH REPORTS

SHRI G. S. DHILLON (Taran Taran):
I beg to present the following Reports of
the Committee on Public Undertakings:

(1) Thirty-second Report on action
taken by Government on the re;om-
mendations contained in their Ninth
Report on Central Warehousing
Corporation.

(2) Thirty-fifth Report on action taken by
Government on the recommenda-
tions relating tothe Hindustan
Shipyard Ltd., the Fertilizer Corpo-
ration of India Ltd., and Hindustan
Steel Ltd., contained in the Seventh
Report of the Public Accounts
Committee (Third Lok Sabha) on
Audit Report (Civil), 1962—Chap-
ters VIII and IX.

(3) Fortieth Report on action taken by
Government on the recommsnda-
tions relating to Public Undertakings,
contained in the JTwenty-third
Report of the Public Accouats.
Committee (Third Lok Sabha) on
Audit Report (Commercial), 1963.

(4) Forty-first Report on action takea by
Government on the recommenda-
tions contained in their Sixth Report
(Third Lok Sabha) on Fertilizer
Corporation of India Limited.

(5) Fortyfifth Report on action taken
by Government on the reconn:a-
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dations contained in their Thirty-
first Report (Third Lok Sabha)
on Alloy Steel Project and Coal
Washeries Project of Hindustan
Steel Limited.

(6) Forty-sixth Report on Indian Drugs
and Pharmaceuticals Limited.

(7) Forty-ninth Report on industrial
Finance Corporation of India.

12.27 hrs,
FINANCE BILL, 1969

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : Sir, I move* :

“That the Bill to give effect to the finan-
cia) proposals of the Central Government
for the financial year 1969-70, be taken
into consideration™.

1227} hs.
[Mr. DEePUTY-SPEAKER in the Chair.]

SHRI SRINIBAS MISRA (Cuttack): On
a point of order. First of all, the question
arises which Bill we are to take into con-
sideration. There are two of them, one
presented to us on the Budget Day, Finance
Bill 1969, which was introduced on 28th
February 1969, which was circulated first, and
‘the second Bill which was later circulated.
We do not know of any procedure by which
amendments can be effected by simply circu-
lating another copy of the Bill with the
amendments incorporated therein. If the
two Bills had been identical, there
would be no doubt that we could comsider
cither the one or the other. But herein the
one line numbers are not given, while in the
other they are given. Similarly, other
amendments have been effected. A cursory
glance will itself show that some changes
have been effected in the meantime either in
the office of the Finance Ministry or
some where else. On a cursory glance, [ have
detected two, may be there may be more.
It takes some time to compare the two word
for word.

*Moved with the recommendation of the President,
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[Shri Srinibas Misra]
The Finance Bill has to be interpreted by

the tax officers and by the courts. We can-
not play with it like-this.

I will draw your attention to p. 42 of the
Bill circulated for the second time, line 14—
<Act, 1947 (18 of 1947) but excluding alcoho-
lic drinks’. In the original Bill, the version
given is....

MR. DEPUTY SPEAKER : I presume
the original Bill is the same as the one later
circulated without any change, except in
regard to line numbers.

SHRI NATH PAI
course, there is change.

(Rajapur) : Of

MR. DEPUTY-SPEAKER : He can
point out the discrepancies.

SHRI SRINIBAS MISRA : In the origi-
nal Bill, p. 57, it is Imports and
Exports (Control) Act, 1947, but excluding
alcoholic drinks’. This is in the Bill which
was introduced, whereas the other one from
which I quoted was not introduced: but later
circulated. On page 57 it reads: “Imports and
Exports (Control) Act, 1947 but excluding
alcoholic drinks : “But when you compare
it with the version in the new Bill, on page
42 you find—the Bill that has now been cir-
culated. s Act 1947 (18 of
1947)........ > Where does it come from ?
What are we considering ? We are con-
sidering the Bill as introduced; we are not
considering any other Bill : Somebody must
certify that the other Bill is replica or a
correct copy of the original Bill. Let the
Finance Minister certify that this is the cor-
rect copy, although we find that at a cursory
glance this is not a correct copy. After this
doubt is removed, I have got two more
points of order.

ot 7y fewd (FFR) : ITERE WR-
=, 7@ & Te f well were A & §
TF A A AT AT T AW fIoT
ATEATE | ATTH IR o T
qT =1 P g I a0 A I AT
IS HT AF ATHY ISWT 4T | 99 TN
AT WA 99 foar | FwAR
AHST IEL IS | R A TG 6
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st sfforra oot € o TS Far
T | AR e 18 € a9 HR amar
g TG A & ) 3T & ok AT
g E FFmamm a7 R AR A
amafe Ieat 5 ag adew T ¢
Fifs T e 75 ) amy R
et § 10 sifam fawy A S
FIE A @A A F@E AT
¥ frdea g 5 A A1 ow
UF qT F @AT q@T 1 99 fev ey
AW =gaeqT D AF R EgA FC AT
a1, 3feT e a8 fas amw gakaEw
0 R7 IS THE | IR Faw g e
T ATAT FTATE ALY HV TE &Y 3rrer =6
MO 3ATE § T FLT B AT
g1

SHRI MORARII DESAI : May I say
that the second Bill which had been circula-
ted is not circulated by me. It is circulated
by the Lok Sabha Secretariat giving the
number of the Bill. I have not circulated
the Second Bill. Therefore, what is the use
of finding fault with me ? Really speaking,
there is no difference between the two. One
mentions just the Imports and Exports Con-
trol Act, 1947; in the other the description
isgiven Act 18 of 1947; there is no difference
in substance at all. I do not sz how there
can be said to be any difference. Both are
the same; there is no difference between the
tWO. . .ovuinnn (Interruptions).

Ay wwa : faw Al @ Ee
¥ FYE BT AL AT | I T FTAT
WY TISAT § A FTAT ST/ A A’ |
far sieft g A @1 AT QN E?

MR. DEPUTY SPEAKER : The original
Bill is before the House. That is all.

SHRI D. N. PATODIA (Jalore)
How can that be ? The amendments are
moved in accordance with the new Bill.

SHRI S.M. BANERJEE (Kanpur) :
You will remember, Mr. Deputy Speaker,
that when the budget speech was delivered
in this House originally, a particular para
was added regarding the Wealth Tax on
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agricultural properties. It was not there
before. He got a slip from the official ben-
ches and we objected then and there because
the script did not contain the note. At the
time of the intreduction of the Finance Bill
also it was pointed out so ably by Mr.
Limaye. Atthattime we were told that
at the introduction stage this should not be
brought. We were in doubt whether it was
within the legislative competence of this
House. Some technical objsctions were
raised. We kept silent. But at the con-
sideration stage, this Bill is quite different
from the one whigh was originally intro-
duced as Finance Bill of 1969. Supposing
the Finance Bill of 1969 has to be amended.
Who is to amend it ? Can the Finance
Ministry do it? It can be amended only
by this House after an amendment is moved
or acceptedeby this House. At the initial
stage a mistake was committed under the
very nose of the hon. Speaker; it was not
objected to at that time. But anyhow,
we kept mum. But now we find that there are
two Bills before the House : is one meant for
the Rajya Sabha and the other for the Lok
Sabha? What is this ? I cannot under-
stand. Therefore, my contention is that this
Bill should be certified by the Finance Mini-
ster asthe original Finance Bill. Otherwise,
the other Bill will become redundant. That
has to be decided. I would urge upon you
to uphold the dignity of the House and
proceed. I want your guidance.

st fogex ® (wgEAt) Y
fa WY 9 wg1 5 A qar aRfeae
7@ Magse A | & s v g
fr@row g aRfe fas
YT FT WHAY §, 9O A "I[ET F
Al §, T Well AEEH T FoOT
#?

MR. DEPUIY SPEAKER : The original
Bill was introduced here. That is all.
There is no question of its being amended or
it being called “as amended”. There is no
‘such question. We are dealing with the Bill
as it was introduced here.

SHRI S. M. BANERJEE : Why two Bills
then?

MR. DPPUTY SPEAKER : Perhaps for
the convenience of Members.
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SOME HON. MEMBERS rose—
AN HON. MEMBER : No Convenience.

SHRI S. M. BANERJEE : Sir, we are
dealing ‘'with the most important piece of
legislation in this House. Various conces-
sions are being given. Our rights cannot
be treated like this. Evenacomma or a full-
stop cannot be changed. How can it be
for convenience ? Then I can move ano-
ther amendment for my own convenience !

SHRI NATH PALI : Sir, the explanation
advanced by the Finance Minister was to the
effect that so far as he is concerned, the Bill
which he introduced “is the Bill”’, This is the
Bill. Then, he added something, that the
other Bill which we are in possession of has
been distributed by the Lok Sabha Secre-
tariat. It is rather an extraordinary situa-
tion. Are we to infer that the Lok Sabha
Secretariat is distributing unauthorised, un-

thenticated doc Please apply
your mind to it. Now, even in regard to
the authenticated Bills, itis notthe Finance
Ministry which is distributing; every
document is distributed by the Secretariat of
the Lok Sabha. We have now two Bills.
1 therefore point out the lacuna in his state-
ment, He stands by the first Bill. We are
having this difficulty, and you cannot brush
it aside by saying there is only one Bill.
Every document, you try to remember, is
invariably distributed only by the Secretariat
of the Lok Sabha. We do not receive any
other documents at all. 'We have, therefore,
two documents now. We want to know
which is the correct document. If he says
that the first one is the document, who is
responsible for the second document which
varies with the first document? I am not
expecting him to give an answer. I request
you to enlighten us. FHTIT FATST-I F AGT
&, T ST A | Y gH AT
femeTed . |

MR DEPUTY SPEAKER: May I point
outto Mr. Nath Pai that only at one place
some explanatory note was added : “18 of
1947.” And the lines are marked here, for
facility, because when we have a debate on
the amendments, it will be easy when it is
properly lined. Beyond that, if there is no
change.....

SHRI S. M. BANERJEE : There is a
change.
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SHRI SRINIBAS MISRA : We do not
know. Somebody should say it is correct.

MR. DEPUTY SPEAKER : This is cor-
rect. 1 will say further thatif there is any
difference, we will be guided by the original
Bill that was introduced. That is all.

SHRI NATH PALI : Sir, you did not ans-
wer my question. Why do we have two
Bills ?

SHRI MORARIJI DESALI : The two Bills
are the same in substance.

AN HON. MEMBER : What did he
say ?

MR. DEPUTY SPEAKER : He is certi-
fying that both are the same.

SHRI H. N. MUKERJEE (Calcutta
North East) : It is amazing.

SHRI NATH PALI : If both are the same,
then why have two documents ? Don’t you
sce the inconsistency in what you are
saying? If both are identical, why have two
documents ?

SHRI MORARJI DESALI : If is for the
convenience of the Members that the Lok-
Sabha Secretariat did this. If you object to
that, in future it will not be done. (Interrup-
tion). It is done by the Lok Sabha Secre-
tariat for the convenience of Members.

SHRI H. N. MUKERIJEE: Is it open
to anybody, whether it is the Secretariat of
the Lok Sabha or any of us, for our con-
veniecne to make changes in an official docu-
ment, howsoever formal those changes might
be ? Ifit is a formal change, we
are proceeding in a formal manner. We
are laying down the law of the land relating
to taxation and we are going to put in some
more syllables and some more letters only
because it is for somebody’s convenience !
Mr. Nath Pai pinpointed the matter very
clearly.

In so far as the Lok Sabha Secretariat is
concerned, it has been accused, so to speak,
by the Finance Minister; it has got to clear
itself. Formally speaking, it is purely
technical matter. You have got to take a
stand which is in keeping with this matter,
and the Finance Minister cannot perform a

kind of trickery by saying “I certify this to’

be an exact copy” which it is not.
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SHRI MORARIJI DESAI : Sir, I object
to the word ‘trickery’ wused by the hon.
Member. I have made no charge on the
Lok Sabha Secretariat. I have only said
that this was not circulated by me; this was
circulated by the Lok Sabha Secretariat. It
was not at my instance that this was done.
I think the hon. Member is usedto doing
tricks and therefore he is saying this.

SHRI H.N. MUKERIJEE : Sir, I can take
things as wellas give blows. The words
‘trickery’ that I used relates to the Finance
Minister saying that hg is certifying some-
thing to be anexact copy  of somethingelsein
view of a discrepancy having already been
pointed out. If that is a definition of truth-
fulness he is welcome to it.

SHRI MORARJI DESAI : I know how
trickly you are.

SHRI H. N. MUKERJEE : You have a
face to show to the country.

SHRI MORARIJI DESAI : My face
much better than yours. (Interrruption).

SHRI NATH PAI : That only ladies can
decide.

MR. DEPUTY SPEAKER : Order, order.
This is not fair. It has been said that except
for that small explanatory two words there is
no change in substance and the Finance
Minister has assured the House that there is
no change. If there is any change any-
where we will be guided by the original Bill
that was introduced. This was done for
convenience, that is my presumption.
Therefore, on this point I do not think Shri
Nath Pai or Shri Mukerjee should waste
more time over it.

SHRI NATH PALI : Sir, how can you say
that I am wasting the time. I have never
been guilty of that charge in this House
(Interruption).

MR. DEPUTY-SPEAKER : On this basis
let us proceed.

SHRI S. M. BANERIJEE : Sir, on what
basis should I proceed? I have both the
Bills with me. Tell me which Bill is my
guide or Bible to me? ¢
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MR. DEPUTY SPEAKER: I have
already said we are guided by the original
Bill as it was introduced. Therefore, there
is no question of any misunderstanding or
any thought of confusion. If somebody
wants to refer to it for the sake of conveni-
ence—the second Bill—then I will allow
him to refer to it. That is all.

SHRI SRINIBAS MISRA: Sir, shall we
take it that the Finance Ministry will move
amendments if there is any discrepancy
between this and the other including this “18
of 1947” ?

[ ]

MR. DEPUTY-SPEAKER : The hon.
Member should not indulge in—excuse me
for using the word—dribbling on this
point. It should not take place at this point.
It is meant for understanding of the House.
Therefore, if there is any substance in any
point of order I am prepared to listen to it.
If there is any amendment the House will be
guided by the Bill that was introduced on the
first day when it was introduced. When we
start amendments we will refer to the text
as introduced in the original Bill. So far
as your first point of order is concerned that
is over.

SHRI SRINIBAS MISRA : Are we to
take that “18 of 1947” is not in the Bill ?

MR. DEPUTY-SPEAKER: I am referring

to the Bill as it was introduced. Ifit is not”

there, it is not there.

SHRI SRINIBAS MISRA:: Sir, my second
point of order is this. Please refer to rule 70
of the Rules of Procedure. It reads like this:

“A Bill involving proposals for the dele-
gation of legislative power shall further be
accompanied by a memor

ing such proposals and drawing atten-
tion to their scope and stating also
whether they are of normal or of excep-
tional character.”

[}

Here, in this Bill, there are three clauses that
delegate power of taxation to the Govern-
ment. They are clauses 26, 28 and 32.

MR. DEPUTY- SPEAKER Have you
seen the Memc d del
legislation? Clause 26 is mcnuoned there.

SHRI SRINIBAS MISRA : Where are the
other two—28 and 32?
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Clause 28 deals with regulatory duties of
customs. It reads like this:

“With' a view to regulating or bringing
greater economy in imports, there shall be
levied and collected, with effect from such
date, and at such rate, as may be specified
in this behalf by the Central Government
by notification in the Official Gazette ..”"

The Central Government is being given
power to fix the rate and fix the date for
collection of regulatory taxes. No mention
of this clause 28 has been made in the Memo-
randum.

Clause 32 deals with regulatory duties of
excise. It reads :

“With a view to regulating or bringing
greater economy in consumption, there
shall be levied and collected, with effect
from such date, and at such rate as may
be specified in this behalf by the Central
Government by notification in the Official

* Gazette, on all or any of the goods men-
tioned in the First Schedule to the Central
Excises Act as amended by this Act or
any subsequent Central Act, a regulatory
duty of excise which shall not exceed 15
percent. Of the value of the goods as
determined in accordance with the pro-.
visions of section 4 of the Central
Excises Act;”

. MR. DEPUTY-SPEAKER : Clause 28 I

understand, but I do not see any delegation

of power in clause 32.

SHRI SRINIBAS MISRA : A maximum
of 15 per cent has been fixed but still power
is delegated. Therefore a Memorandum
under rule 70 must accompany the Bill.
Please read the Memorandum. It says :

“‘Sub-~clause (a) of clause 26 seeks to re-
place sub-section (2) of section 2A of the
Indian Tariff Act, 1934, by a new sub-
section so as to enable the Central Gove-
rnment to make rules for the purpose of
determining the additional duty leviable
on an imported article, such duty being
on account of the excise duty leviable on
raw materials, components or ingredients
used in the production or manufacture of
" a like article in India.

The aforesaid matter in respect of which
rules will be made is a matter of procedure
and details and it is hardly practicable to
provide for these in the Bill itself.”
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MR. DEPUTY-SPEAKER : Here no rate
has been mentioned and therefore there is
delegation of power. Mention of it has
been made in the Memorandum.

SHRI SRINIBAS MISRA : There is a
difference between these two cases of dele-
gation of power. There is regulated delega-
tion and unregulated delegation. In clauses
28 and 32, the maximum is fixed in clause
32 and it is not so in clause 28. There is
delegation of power to regulate. In both 28
and 32 there is delegation of power to regu-
late tax. So Rule 70 applies. Why should
they not come with a Memorandum in
respect of these clauses.

MR. DEPUTY-SPEAKER: His contention
is that you have fixed a certain maximum
and by implication there is delegation of
power. What What was the other point of
order ?

SHRI NATH PALI : Sir, no second point
of order can be raised before this is disposed
of. That is the specific rule. So, we want your
ruling on this. Otherwise, there will be con-
fusion. So, let there be one at a time.

MR. DEPUTY-SPEAKER :1 have gone
through clauses 28 and 32. By implication,
there is some delegation of power.

SHR1 SURENDRANATH DWIVEDY :
(Kendrapara) : Clause 28 is very clear.

MR. DEPUTY-SPEAKER : Clause 32 is
not so clear to me. So, I would request the
Government to correct the memorandum.
We can proceed further on that basis.

SHRI SURENDRANATH DWIVEDY :
Sir, you must remember that this is a Finan-
cial Bill; not a normal discussion. I do not
think you can permit them to proceed with-
out a memorandum.

MR. DEPUTY-SPEAKER: As Shri
Srinibas Misra has pointed out, there is a
certain nicety. I have gone through the
clauses. In clause 28 there is, by implica-
tion, some delegation. I would like the
Finance Minister to explain this.

SHRI MORARJI DESAI :1 certainly
give great credit to the hon. Member for his
analysis. It is good because that keeps us
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up to date. He has always been doing it.
These are things which are technical. Yet, I
cannot say that they must be overlooked.
But, in this particular matter, what has been
mentioned here is clause 26, where no rate is
prescribed and, therefore, it is really delega-
ted. In all other duties like this, the
maximum is prescribed and within that the
government always varies. That has bsen
the practice throughout. Therefore, this is
not * delegated in that sense the maximum
beyond that government could not go is
prescribed. This has been the established
practice in the House and that is why it has
been done. If in future .. is wanted that this
also must bs mentioned, certainly we can do
50.

MR. DEPUTY SPEAKER : What about
clause 32 ?

SHRI MORARJI DESAI : There is no
difference between clause 32 and clause 28.

SHRI SURENDRANATH DWIVEDY :
Sir, do you agree with this view ?

. MR. DEPUTY-SPEAKER : By implica~
tion there is some d:legation of powar in
clauses 28 and 32. That I have admitted.
But he has said that it is of a technical
nature; because formsrly when we used to
have a regular duty the maximum aad mini-
mum would be mentioned and with that cer-
tain powers were delegated which were not
mentioned, because it was of a technical
pature. Thatis the explanation given by the
Minister of Finance.

SHRIDATTATRAYA KUNTE (Kola-
ba) : Formerly it was not the practice of this
House, is no valid reply. The hon.
Finance Minister just now referred to the
Practice obtaining in this House. Especially
when we are dealing with a Finance Bill,
we have to be very punctilious and careful
about the language we use in the Bill itself.
The hon. Finance Minister¢has, in a way,
conceded that the maximum has bsan laid
down but latitude has boen left with the
government to operate within ths maximum;
that is exactly waat is called d:lsgation. In
clause 26 he admits that the-delegation is ua-
limited. But, in this particular cass, even in
clause 32, the delegation is up to the maxi-
mum limit. But as long as the Bill dozs not
specify what the House wants it to do and it
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is left to the discretion, well, that *is delega-
tion and there can be no other interpretation.
Coming to past practices, if we find that
the past practice is not proper, then it is our
duty to correct ourselves bacause we have
erred in the past.

MR. DEPUTY-SPEAKER: Already the
Finance Minister has said that we were
i‘ollowingacertain practice in this house
for a number of years. I see the conten-
tion of Shri Kunte that even if we were
following a particular procedure and prac-

tice, when it is questioned, it becomes
very relevant. There is no doubt about it.
—Therefore this memorandum needs a

little amendment and that will be done.

SHRI SURENDRANATH DWIVEDY :
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SHRI SRINIBAS MISRA : Now comes
the most important and salient objection to
the Bill and that is to clause 24 which sseks
to redefine “asset” in order to include agri-
cultural land under “Wealth-tax™.

Firstly, the scheme of our Constitution is
that agricultural land, its value and its
income, are all State subjects and not Central
subjects. Entry 82 of List I of Sesenth
Schedule says: —

“Taxes on income other than agricul-
tural income.”

That is a Union subject.
Entry 86 says:

“Taxes on the capital value of the assets,
lusive of agricultural land, of indivi-

We cannot procded without the dment

SHRI MORARJI DESAI : I accept that
itcan.......... (Interruption).

SHRI SURENDRANATH DWIVEDY :
Let it be circulated today and we will take it
up tomorrow.

SHRI S. M. BANERJEE : There are so
many cases when the Bill was not proceeded
with further. The past rulings in the matter
were that. Where the Speaker ruled or upheld
the objection raised by any hon. Member, the
usual practice in this House has been that the
Bill is either withdrawn or is not discussed
the same day or the next day unless a parti-
cular memorandum was attached toit. The
President’s recc ion was not there
in the case of many Bills.—One of them was
raised by Shri Misra and ultimately the Spza-
ker said, ““I uphold this objection”, and the
Bill was sent back or thrown in their face for
a d t. I would req youto uphold
the dignity of this House. Nothingis going
to be lost within two or three hgurs.

MR. DEPUTY-SBEAKER : I do not
see the. point that it needs reintroduction.
A d of the memc regarding
delegation of powers will be introduced.
That will be done.

SHRI RANG A (Srikakulam) : Let the
Government take advantage of it and
circulate the amendment.

MR. DEPUTY®SPEAKER : That will b:
circulated after the Lunch Hour.

duals and companies; taxes on the capi-
tal of companies.”

Entry 86 says that the capital value of
assets excluding agricultural land is a Union
subject.

In his Budget speech the Finance Minister
stated clearly that he had taken the opinion
of the Attorney General that agricultural
land could be brought within the term
‘“‘asset” so far as wealth-tax is concerned.
It is surprising. I do not know how
this strange opinion the Attorney General
gave, with due respect to him. It is neces-
sary that the Attorney General be summoaed
before this House to give his opinion as to
how he supports such an opinion. Ciearly
the Constitution is against it. Entry 86
clearly excludes the capital value of assets so
far as agricultural land is concerned.

They may say that it will come under the
residual entry. Coming to the State List,
List II, entries 46 to 49 say :—

“Taxes on agricultural income. Duties
in respect of succession to agricultural
land. Estate duty in respect of agricul-
tural land. Taxes on lands and build-
ings.”

If it is a tax on lands and buildings, it is
herein the State List and is clearly excluded
from the Union List. So, how caa this
Parliament impose a tax on agricultural land
so far as wealth-tax is concerned ?
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13 hrs.

MR. DEPUTY-SPEAKER. This point
was perhaps anticipated and, therefore, the
Finance Minister has placed before the
House the opinion of the Attorney-General
on this point. Once we have before us the
opinion given by the  highest law officer
of the Government, 1 do not think that this
can be raised. Of course, you are free to
move a motion that the Attorney-General be
summoned. (Interruptions).

SOME HON. MEMBERS rose :

MR. DEPUTY-SPEAKER : He wants to
oppose it.

SHRI SURENDRANATH DWIVEDY :
You must dispose of this point first.

it vy fowd : srere wEET, AT A
gat ¢ 6 oy THan s fae agi 0
I 6 I A% Iufe FH E
fou & @ & mr v | faw F AR
oF QU afsR a1 fesfer swhda
FIAR Fated &R FMTH 2
fiF g9 fer efFX oRT A Fd 7€
AHST ST AW H AFT | A9 78
IFIE | AT TEN AT ITATH
¥ FWIE | 98 99T H TRE
VY X M I 399 gw Y faesy
arfgu @t 3fFT <fs 3g awa g faer
gafor sfaeEmy @S 9 IBET A
w1 fage Sfaa &1 & @ Fradz
FWIE AT AF-AT T T AT
AR g 5 fraw 219 & s
AN FrEAa fae ar § 39 e | Og
wEAe faw amar & 78| gferaw
T TAT FIA T B 1S TR ALY
2 wemw wdE, wEAe fas Fa
efm @ e &, ag sw IfEw

“In this rule ‘Finance Bill' means the Bill

ordinarily introduced in each year to give

effect to the financial proposals of the

Government of India for the next follow-
ing financial year...... ”
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&R & A GEALES Nueed §
I F FOifad s & fou ag faw
EAT] | T & SAFES N9
fFr Aa@g? T & wow F-
Tg THUSIIY T ¥, 99 Y Arer
Ficdegm § W o AN
FTTAF WO A Y TR ATH AT,
G3en fog #1 IO A Fgr AT
7S ¥ FEd & fFag AT R
q3veq @ &, a1 o WWw FT -
T g afgu fae § 1@ faw §
I WRE fags T g @A
¥ Avs e fFar § 993 o=eiq a8
1379 faw g1 & T8 a%ar § Wifsag
@ew R aHeHT A FE I,
G37eH FTAAST ITH ot § TG AT
q7 | FRIAFT 919 T AWT & 6
AW AT qrawe WIS F SN ST
dag A WS A AMEY | A9
oI 29 ey, FT q@ [WSE v
27 @ % A IEN Fa1 § 5 § s
AT ATRATE | HeAW WKW, UG &-
TTHT ®feT oy AEY ? awd | TR
IS @ § AY AT F AT FT LA
[WSRE @ A g7 91T | WX qG
T} A ag wEites o R
TR frani & s o .. (SwEET)
..... e fas R meAfe faw &
TET T | IR FIEIGIA | @
wg fas 1 w9t fasl & i
w47 Ft 99, aoe Fawwr A
fat e w7 il g AT ISR
AT AT | qP, 98 TR A AATHE
FTH W TR e | ST T F
W HR FEAE fas dA T 39 A9
TR ? IR RSIN R 5
g A AHSHE ¢ ao a1 q9 AR
Frt FifE afdfads s dkag
faw <1 A= gar | IFT IR Q.
@h Ty g frag Wew, o ¥
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TeE T | ITA T FLTAT
WEHY arag faw S F s A=A
T e AR e g mwfaEr
G FT A afgw @Y & ag A
fae I F I SAFTISE FT A AT
et 3fay ag w= wfaar @ fog
g€ Foed Yoy SR aEHA
IRFA @ ¥ AFF AQ | F G-
TRA @ 9T Q@GS IS, T atod
& faar o fr ofgcafea wdeq
RAER FT PR qF 9T, TWew |
o &7 fgpc ar | fE s 9%
w9t & a9 IoMAT | HfHT A | FT
fEagi | gAY I 7 9 FY
TANF T g fFag RBeA
N § Y S ¥ A0 B T 4,

g I 9 FIGAET | Y IAE AIQ
23 TdTag a0 & | BEAE fao
ITH [EE T F@T | W™
X g w=t Agi g awav |

SHRI S.S. KOTHARI (Mandsaur) :
My submission is that Entry 86 in the
Union list clearly excludes tax on agricul-
tural wealth because it says: . ...exclusive
of agricultural land, of individuals and com-
panies”. No doubt, residuary powers are
there under Entry 97 which says : “Any
other matter not enumerated in List IT or
List III including any tax not mentioned in
either of those Lists”. Then there is Article
248 also in the Constitution. But my sub-
mission is that what has been specifically
excluaed by the Constitution cannot be taxed
under any residuary powers under the
Constitution, whether the Attogncy General
says it or anybody else says it. For that you
will have to amens the Constitution of India
and delete the words “‘exclusive of agricul-
tural land, of individuals and companies”.
This is one point.

The second point is that in the Addenuum
the Finance Minister has added to his budget
speech, he has stated that the agricultural
wealth tax would not apply to geauine agri-
culturists. Fog instance, where a business-
man or firm acquires a farm for the purpose
of agricultural activity, then only these pro-
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posals of taxation would be applicable. In
cases where genuine agriculturists develop
farms for agricultural activities, they would
be excluded. Sir, that will amount to dis-
crimination under the Constitution. On
that ground also, this' proposal is unconsti-
tutional and it cannot be considered by this
House. Ifitis adopted later on the mzasure
will be declared wltra vires by th: Courts.

SHRI NATH PAI : I am a little amazed
when you say that the likely objection
was anticipated by the Dsputy Prime
Minister when he made this proposal and
having anticipated that, he took the natural
course open to him, that is, to consult the
Attorney General of India and the Attorney
General’s learned opinion was available
in the light of it.

Sir, we are not likely to be impressed by
this. Assuming that the consultation really
did take place—I am making only an assump-
tion—and that the opinion is what the
Finance Minister told us, namely, the right
of Parliament remains in tact, let me draw
your attention to an earlier precedent in
this House when the compulsory deposit
scheme was evolved. We objected to it
and your learned predecessor did a right
thing in summoning the Attorney General—
1 would like to put it more politely and say—
in asking the Attorney General of India to
come. If you are going to continue with
this thing that the Finance Minister had
assumed this, that the necessary consulta-
tions did take place and therefore there is
no necessity for that now, then I am afraid
I am at least not impresszd by what you
say. I would suggest that in view of the
fact that there are two opinions and they
are clashing each other, you give us the
benefit which the Constitution gives us,
namely, that the Attorney General of India
may address this House. This is a very
vital point and this is one of the issues that
will be coming to the fore again and again
in the relationship between the States and
Centre. Let me and my Party not be

isunderstood b I do believe that the
country has given something to agriculture
and the country, therefore, has a right to
mop part of it for itself. My Constitutional
objection is not to be mixed up with my
economic attitude regarding agricultural
taxation about which Shri Dwivedy has
already spoken. I am confining myself
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absolutely tothe Constitutionaland procedu-
ral irregularity. Having said that, may
I request you not to brush aside our request
on the ground that he must have consulted
the Attorney General on this point. We
are the people who need to be satisfied and
it is our right which you are called upon
to uphold. I hope you will do the need-
ful.

SHRI S. M. BANERIJEE : Sir, I would
only confine myself to the specific: point
raised by Shri Mishra. My friend Shri
Nath Pai has already said that when com-
pulsory deposit scheme was introduced in.
this House, objection was raised on the
ground whether it was reasonable restriction
or not. It has to be defined not by the
Finance Minister and therefore the Attorney
General was summoned. He made some
observations and we were allowed to put
questions, though we were not fully satis-o
fied. Still we did it. Now the Finance
Minister said that the Attorney General
has been consulted. We want two things. . ..

AN HON. MEMBER : From the Govern-
ment ?

SHRI S. M. BANERIJEE : From the
Government or the AICC, I do not know.

This particular question has created a
furore within the Ruling Party. Some
said that it is for the States to legislate on
this particular point.

1 would only say that in this case either
the written opinion of the Attorney General
should be laid on the Table and circulated—
that will be something—or he should be
asked to come to the House and explain
it.

SHRI NATH PAI : At the earliest

possible moment.

SHRI S. M. BANERIJEE : There was
another instance. You were a member
of the House then, but not the Deputy
Speaker. '

SHRI NATH PAI : But you were a very
distinguished member of the Opposition.

SHRI S. M. BANERIJEE : That was in
connection with the Land Acquisition.
Bill piloted by Shri S. K. Patil. There was
a Supreme Court decision and this was in
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connection wiih property which was taken
over. TFhen the Minister said, ‘I have
consulted the law officer’. We put a
specific question to him as to who was that
law officer.  There are so many law officers—
yesterday we heard a statement from the
Deputy Minister of Law who is also a law
officer. We wanted to hear the opinion
of tk‘ Attorney General on the point.
Then a Committee was appointed and the
opinion of the Attorney General was shown
to the Committee.

Here a motion has beeg moved requesting
Government to ask the Attorney General
to appear before us, and I have seconded
it,

SHRI MORARJI DESALI : If the House
wants to hear the Attorney General, I have
no objection. He will come and address
it when the clause comes up for discussion.

SHRI NATH PAI : That was very good'
of him.

SHRI S. M. BANERIJEE : Another point
remains. You have not given your ruling
on the point of order raised by Shri Madhu
Limaye. He asked what are we discussing?
This is not a Finance Bill. Can we discuss
Ramayan without Sita ? We want your
ruling on the point.

MR. DEPUTY-SPEAKER : The House
will now adjourn for lunch till 2.15 P.M.
when I shall give my considered opinion.

13.12 hrs.

The Lok Sabha adjourned for Lunch till
quarter past Fourteen of the clock.

The Lok Sabha re-assembled after Lunch
at sixteen minut~s past Fourteen of the Clock.

[MR. DEPUTY-SPEAKBR in the Chair.]

RE. : ARREST OF MEMBERS

SHRI UMANATH (Pudukkottai) :
A grave contempt of the House has been
committed. If Members of Parliament
arrested while proceeding to attend the
session of the House, it isa grave contempt
of the House. Shri Gopalan, Shri Chakra-
pani and Shri Jyotirmoy Basu were arrested
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this morning at 11.30 hourS near Windsor
circle while they were proceeding to this
House and taken into custody by the police.
They were proceeding to this House by
the Raisina Road ‘and in the corner where
it meets the Windsor circle all the three
were taken into custody.

Secondly, a batch of about 56 persons,
unemployed youth who belong to the
Socialist Youth Federation had come all
the way from Kerala to represent to this
House because this is the sovereign body.
They had also Been rounded up by the
police and they are thus prevented from
being able to make representation to this
House. This question must be taken up
seriously and the hon. Minister concerned
should make a statement. You must direct
the Goverrlment to release immediately all
the three hon. Members who were arrested
and they must permit them to attend the
House. This should also be taken up as
a matter of contempt of this House.

SHRI'S. M. BANERJEE (Kanpur) :
May I draw your attention to rule 229 ?
“When a member is arrested on a criminal
charge or for criminal offence or is
sentenced to imprisonment by a court or
is detained under an executive order, the
committing judge, magistrate or executive
authority as the case may be, shall immedia-
tely initimate such fact to the Speaker
indicating the reasons for the arrest.”

In this case, have they done anything ?
When Mr. Biswas who was a Member
of this House was detained in West Bengal
this House took exception to it and even
referred the matter to the Privileges Commi-
ttee and the magistrate or whoever it was
had to apologise to the House. Naturally,
we have forgiven that. Now in this parti-
cular case, these men who h&e come from
Kerala arc ungmployed youth; some of
them are engineers, doctors, and so on.
They wanted really to present a petition
to this House. I would request you to
consider this matter. Have you received
any intimation about it, and if you have
not received any intimation as yet,—it
has happened in Delhi—it is a shame on
the Members of Parliament. Today, there
is voting takipg place to the three Committees
of Parliament. Should we take it that
the Congress Government has deliberately
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detained these three Members of Parliament:
and prevented them from voting ?

SHRI E. K. NAYANAR (Palghat) :
They have to come and vote in the elections
to the Committees.

MR. DEPUTY-SPEAKER : So far as
the three Members of Parliament are
concerned, I shall find out from the Minis-
ter and ask them to place the facts before
the House. Secondly, so far as the intima-
tion part is concerned, I do not know, and
I will have to find out from them whether
they have received any intimation or not.
About those who have come from Kerala,
well-educated and all that, I am helpless
because that does not fall within my province.
You have brought it to the notice of the
Government and the Government will take
note of it.

SHRI E. K. NAYANAR : Those three
MPs should vote before 4-30 p.m.

MR. DEPUTY-SPEAKER : I shall ask
the Minister of Parliamentary Affairs to
look into it. What else can I do ?

SHRI UMANATH : It is not merely
a question of a statement from the Minister.
It is a question of three Members who are
in Delhi and who were coming to attend
the session this morning. They are being
continuously prevented from attending
the session. My question is, whether
they are in custody and if so, they must be
immediately permitted to attend the session.
They must be enabled to attend the session.
If you call for the statement of the Minister,
that will not help us. Those Members
should not bz preveated from coming
here; they must be enabled to be present
in this House, and apart from the elections
which are taking place and in which they
should be enabled to vote, they must be
allowed to participate inthe proceedings
of this House today. That question cannot
be solved by a statement by Government
and immediately they must bz enabled to
attend the session.

MR. DEPUTY-SPEAKER : I have to
ascertain the facts. Otherwise, how can
I give a ruling ? I will have to get the facts
from the Minister of Parliamentary Affairs
who is here. He will place the facts before
the House. If something has happened
which constitutes a contempt of the House,
we shall take note of it, '
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SHR1 INDRAJIT GUPTA (Alipore)
What about the three Members of Parlia-
ment ? If they arenot enabled to come
out by 4.30, they will not be in a position
to exercise their votes in these very important
elections to the three Committees of Parlia-
ment. The voting time ends at 4.30 p.m.
They must be released before that time.
Otherwise, it is a breach of privilege.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : The matter is really urgent
if, as has been stated by Mr. Umanath,
they were arrested while they were proceed-
ing towards the House. If there was any
cause of action in between that is a different
thing altogether. But if they were arrested
while they were proceeding to the House,
then I think immediately some steps have
to be taken to see that they at least come
to participate in the proceedings of the
House; and the other proceedings in respect
of them may be carried on in due course.

MR. DEPUTY-SPEAKER : You know
there is no immunity from arrest if they
have committed any breach of the law.
For breach of the law, there is no immunity.
(Interruption) It may be outside the precincts
of the House. Order, order. Iam replying
to the point made by Shri Dwivedy. If
they were arrested within the precincts
of the House then certainly no poli
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SHRI VASUDEVAN NAIR (Peermade) :
Sir, the point raised by Shri Indrajit Gupta
is a wider one.—Is this not the House of
the People ? The people are coming here
to represent a vital and urgent matter and
there is this Government, this satanic
Government, which is suppressing the people.
The Members of Parliament are arrested.
What is going to happen ? It is not only
a question of three MPs. Large numbers
of People are coming from other places
and they are arrested. What is happening
in this country ?

SHRI H. N. MUK$RIEE (Calcutta
North East) : How does the House reconcile
itself to the fact that in the morning
three Members of this House are arrested
and no intimation is given, Ministers do not
seem to know anything and we alone are
keen that they must come to this House ?
This House on principle should be keen
that the information should have been
made available.

MR. DEPUTY-SPEAKER : Could you
tell me what time this happened ?

AN. HON. MEMBER : At 11 O’Clock.
MR. DEPUTY-SPEAKER : Under the

rules they should have given intimation.
That I can say very well. If in this city

could enter and arrest any Member. There
is immunity, but outside, the House, in
case they have committed an offence, is
there any immunity ? I am not clear on
that point. I do not think they enjoy that
immunity from arrest.

As far as the question of intimation is
concerned, so far I can say that no intimation
has come. The Minister is taking note of
it and he will take necessary steps.—That
is a

SHRI UMANATH : Immediately, within
10 to 15 minutes.

SHRI INDRAJIT GUPTA : How long
are we going to pay for the sins committed
by the Sadhus three years ago ? These
people who have come—are they never
going to be allowed to go on the
streets ? They are being arrested. (In-
terruption).

three Members of Parli were arrested,
for whatever reason, intimation should
have been given to us immediately. There
is no doubt about it. I am going to find
out if there is any intimation.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : May I say that the
Home Minister, Shri Chavan, is out .of
station ? The Minister of State for Home
Affairs, Shri Shukla, is just now replying
in the Rajya Sabha to a Calling Attention
notice. We have asked him to come here
as soon as he is free so thit he can say
something about it. I myself do not know
anything about it.

MR. DEPUTY-SPEAKER : When the
Minister of State for Home Affairs is here,
We will take it up.......... (Interrup-
tions).

SHRI S. KUNDU (Balasore) : Sir, the
proceedings of the House should stand



205 Arrest and conviction of Members VAISAKHA 9, 1891 (SAKA)

adjourned until itistaken up. T;he Minister
can be called here even by telephone.

MR. DEPUTY-SPEAKER : We can
take any action against the authorities as
they have not acted properly. But we will
not adjourn the process for that. That is
not possible.

st wg famd (F9T) : Sumemw
HET, T & qIA IBS § AT FY qGR
FETAGET § | # 99 A @6 90
TAE R WD g A AT FAY
T g & 5 e A aeem w9
FWT & A 393 e fegr smar
2 T W IT AT A AT ARG
FIHTLA & o aga 7T firewa
AT § A a8 a1 3 @ i faiwfiraTe
T aTHeT gt amar | e |\ o
AL qAFS IR ST A W Aqqy
IRTH F ama fwr frar @
e & Jua g awdr § A |TIT R
FoFe oA o fgr ) w1 &
aifed qife g e &% | @9 de
FE AT Y

MR. DEPUTY-SPEAKER : All these
things have been said on the floar of the
House. Everything will be ascertained and

necessary action will be taken. Now, Shri
Ranga.

SHRI VIKRAM CHAND MAHAJAN
(Chamba) : Sir, you should look to this
side also.

MR. DEPUTY-SPEAKER I have

already called Shri Ranga.

SHRI SHEO NARAIN (Badi) : Sir, you
must listen to usalso. We are also equally
members of this House. Why do you
allow them alone to say whatever they
want ? (Interruptions)

MR. DEPUTY-SPEAKER : I listcned
very patiently to that particular question
which was raised.

SHRI SHEO NARAIN : Sir, how could
you be guided by their statement that
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some Members of Parliament have been
arrested ? Have you got any information
from some magistrate ? (Interruptions)

SHRI K. ANIRUDHAN (Chirya-kil) :
Sir, you should not allow them to behave
as if they are in Faridabad. They should
remember that they are now in Parliament.

SHRI SHEO NARAIN : Sir, have you
got any information from any magistrate
about these arrests ?

MR. DEPUTY-SPEAKER : When this
matter was raised, I made it very clear
that if they were arrested outside the precincts
then no immunity is involved. I will
ascertain the facts from the Minister con-
cerned. As the Deputy Prime Minister
has said, he is in the other House and
would be here soon.

14'30 hrs,
FINANCE BILL, 1969—Contd.

SHRI RANGA (Shrikakulam) : Mr.
Deputy-Speaker, Sir, on the point of
order that was raised by our friends saying
that the wealth-tax on agricultural land
ought not to be included in this manner,
I would like to say these few words.

Sir, you may be a lawyer but I am not;
but we were all there in the Constituent
Assembly and we looked at those delibera-
tions and proposals that were being placed
before us as ordinary people would do with
a bit of commonsense, some experience
and also interest of the country at their
heart. We understood at that time quite
clearly that when land was put in the State
List, all that pertains to land as property, .
as income-yielding property, source of
living, source of employment, an avenue
from which crops could be raised, and
including residential buildings, cattle sheds
and such other things were included in
it. Therefore we thought that it was
being kept within the province of the States.

What is more, we were doubly assured
about it when we found in the Central
List the clear expgession “‘excluding taxes
on land”.
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There is a third list where whatever has
not been mentioned specifically cither in
the State List or in the Central List may
later on come to be included in the
Central List. But Government had
an evil genius in the Finance Ministry
and also in the Cabinet and somehow or
other their eyes became green when the
so-called Green Revolution began to show
somewhere on the horizon and, therefore,
they wanted somehow or other to bring
the peasants and agriculturists within the
mischief of the Central system of taxation.
So, they have included it here.

I would like to assure the House and
warn my friend that whatever may be the
advice that he has received—and he thinks
that the House would be given by the
Attorney General—if by any chance you
would not sustain our point of order and
he would not listen to the warnings given
by so many Members from different parties,
including his own party, and insists upon
getting this thing included in their taxation
system, 1 for one speaking for the kisans
would try my best to collect money—beg,
borrow and raise subscriptions everywhere—
and go to the Supreme Court and I feel
confident that it would come to be quashed.

But, at the same time, the Chair has
a special duty. It has got to look at these
things not from the legal point of view but
also from the commonsense point of view
and then see, as we see it, whether really
this can be construed to be coming within
the purview of this Parliament and the
Centre by any stretch of ordinary imagina-
tion, not a trickster’s imagination or of an
expert who would indulge in legal quibbles.
That responsibility is on the Chair.

1t is not as if I am asking the Chair to
use this authority in an extraordinary
manner. Vitthalbhai Patel had. used it
once. Several times later on your predeces:
sors, the Speakers here, had used their in-
fluence and authority whenever they found
that what was being suggested and proposed
by the Government was not coming within
the four corners of the ordinarily imagi-
nable limits of their authority.

That Bill or that part of the Bill
should not be treated as coming within
the purview of this House and, therefore,
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it should not be discussed here at all;
it should not be passed at all. Therefore

-1 would like to invoke the Chair’s inherent
authority to declare this part of it to be
outside the authority of this House and,
therefore, the Finance Bill excluding this
part alone should be allowed to be discussed
in this House and voted upon. So far as the
wealth-tax on agricultural land, is concerned,
I waat the Chair to rule that it is beyond
the powers, of this House and this Govern-
ment.

MR. DEPUTY-SPEAKER : This point,

I thought, was disposgd of in the morning,

because, a point was raised here regarding

the competence of this House taxing agri-

cultural wealth. The Finance Minister

. has acceded to the request and he is going,
I presume, to......

SHRI RANGA : I am not bothered about
that. (Interruption) That dozs not justify
this House going into it.

MR. DEPUTY-SPEAKER : After listen-
ing to the Attorney-General, in case as you
have suggested. .(interruption) This will be
when that clause will come before the
House and not at this stage; that is not the
practice. When that clause comes before
this House, the Attorney-General is going
to address. Even after that address, if the
Chair is not convinced about it, then the
Chair can exercise some judicial discretion
in this matter, as you have said, but not at
this stage. But you must bear in mind one
thing. We have followed a certain practice.
If it is per se something beyond the com-
petence, then certainly the Chair exercises
its authority, but if it is somzthing beyond
the competence of th: Chair in the sense
that ultimately the issuz nezds to be deter-
mined by the Supremz Court, then it will
go to the Suprem= Court. At this stage,
I do not think that I am called upon to say
something on this clausz.

ot wg fowd : ®fom, W ¥ S
IR AL FTqH FHAT G S |
g IF ¢ fFaAra AR @e A%
AT T G I § I oy A F
LT IS ST E I0 X AGRATT FTh
ogm AfSd 1 99 F o st &
T & AR FREGIA F AR A
TG T |
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FT &% 219 fEd :

“In this rule ‘Finance Bill' means the
Bill ordinarily introduced in each year to
give effect to the financial proposals of
the Government of India for the next
following financial year..”

dfqem e 112 (1) 3fad

FEATES TUIee T8 96 F 1 SHRE
SWAE) 112 (1) #Fag Fg
g:

“The Presidezt shall in respect of every
financial year cause to be laid
before both the Houses of Parliament a
statcment of the estimated receipts
and expenditure of the Government of
India...,”

wrEAtae fasdSlae §39 9
fodfien ®T RN a8 T WA T
Y AT AT | AT AGT FTATRT §H
g # frae & w1 a@erTg 6
7g TAUS  HIEATaS Tede FqT T
§ o8 T W ufeww HE:

“This expression is borrowed from section

33(1) of Government of India Act, 1935.
It stands for the popular word ‘Budget’.”

T 7 FY TG FEA & ©

“At present, the budget speech of the
Finance Minister is given in two parts—
A and B. Part B contains the budget
proposals, the changes in taxation and other
sources of revenue by means of which the
cstimates for the coming year are to be met.”

Ig qET AR 41T § 1 9 AW
TFGEfF 37 F W WU F a8
TS 9T 4 409390 F TR F Freae
fos A gmag s g T fed sy
=4 feam §, aFs1 e T, sife
FIS JIT FT GO7 %S W & fou
frart 7@ & ag ), I I T
FIFH & , JTH FWFL &, T
FIX T H AT A qF, QT W g
AWE | g A O TE QR R
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TS A F) I9C AW FATR, qTATH
fale sREd Fa 7 A9 o9
FE | WA faw g fam § e
W & SR # S geeE F19 €
IM P I ARG FW @ oy ag far
I 1 a AT g fAdew & fE oA
FEA a9 39 999 AR ATHE § w7
12471 T TG A9 TINS ®
ATETL TE @ ST 3L 39§ qaLiHA
gt @ faieg & ak & 3T F7 W
ufeehe § S AT € 99 § 9@
G T | OF §F FT H qav Ay
I FTH LT & | 9T Ig A | @AY
Iifen f5 ®T ©F  A<GAT Fwe wEor
FA & T AEL AT AT A afqda
T FEFAT ! TR FLAFAT § SfwT
Fawqe & T arer Afa N aq &
TG E TE F T A AT afcawx
TN AIWR A A a1 g AAeHe IHT
FLAT qHAT ¢ | I a8 Io1e AT F
TR AR FEWE Fae amua
IR A OIS & qg e A
A AR qg wrAq fas AT A F
e AT G AR T AT F R
wfeaT % AR a8 wEAw e & a8
&) T CHIA @A FI AT A00CE
e @ AT I &3 A3 FT QAT
e Ao g & T4 sq S I
faa delt ¥ %fzd fF wo 98 dou &9@
FFSEW | yACHE FH A1 a9 IR
FrsE faw awe & s R wfaam
T fram & sFET AF § TEM | qIw
I Ig I At TN afed

SHRI MORARIJI DESAI : I have very
carefully listened to what my hon. friend
Shri Limaye said. He, first of all, said
that I added something to it and changed
the whole thing. What I have said in my

budget speech is as follows : What I have
added is this :

“I shall, hdowever, consider as to how
genuine agriculturists can be exempted
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from the purview of this measure and
1 will be moving necessary amendments
to the Finance Bill at the appropriate
time.”

1 had, therefore, at that time also contemp-
lated only an amendment, not change imme-
diately. If I added to the written speech,
1 was entitled to do so. There is no provi-
sion in the Constitution or the Rules of
Prccedure or anywhere else that the speech
should be always a written one. It is done
in order that the Members of the House
have some convenience and they are able
to follow it. If I do not distribute it to-
morrow, nobody can raise any objection
to it and nobody can say that I have not
distributed it. I can change it to the last
moment and I can say whatever I want to
speak except that it must be consistent with
what 1 put forward. This is what I have
done. I have said that only ip order to
see that the Hon. Members do not get an
idea different from the intention. I specified
this, and that is all I did in that. If that
slip came, it was in order to see that the
words are not used loosely and any such
thing may not happen. Even otherwise,
I was going to say that. Even before that,
1 said that it was going to be done.
Till the last moment, the Finance Minister
is entitled to change it. Therefore, there
is no question of Rule 219 being vitiated
or that vitiating the Finance Bill or the
finance proposals. Therefore, 1 do not
agree with my hon. friéend when he says
that these are not proper finance proposals
or Finance Bill within the meaning of that
Rule. I cannot agree with it.

SHRI S. M. BANERJEE
satisfied ?

: Are you

MR. DEPUTY-SPEAKER : I am giving
my ruling because 1 have heard both sides.

st wy feerd : S @O Far e
# 9O WW F qEd H aFaAT g
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MR. DEPUTY-SPEAKER : You have
referred to the Constitution also. It is
very clear that the financial proposals con-
tained in the speech should reflect in the
Finance Bill that is placed before the House.
All the proposals in the speech are reflected
here, broadly. There is an inherent power
of amendment to the Government at the
last minyte also. The question now have
cropped up because a certain statement
or addendum was circulated later on. While
making the speech also he read it. In
that also this is contained. That he has
pointed out...... ’

I8

SHRI MADHU LIMAYE : Is it adden-

dum or amendment ?

MR. DEPUTY-SPEAKER : Addendum.

SHRI MADHU LIMAYE : If it'1s adden-
dum in the speech, how can it be amend-
ment in the Bill ?

MR. DEPUTY-SPEAKER I have
understood these niceties, but even then,
looking at the Bill as it is, does it constitute
such a lapse on the part of Government. ...

SHRI MADHU LIMAYE : Very serious.

MR. DEPUTY-SPEAKER : No.

ot Ry formd < st it aesi J 7,
T A 9w g, IfF7 wgAw fas F
T §

MR. DEPUTY-SPEAKER : Does it
constitute such a lapse that would invalidate
this Bill and I should ask Government
to reintroduce it ? I do not think his
contention is borne out by facts.

SHRI MADHU LIMAYE : Give some
logical reasons. .

MR. DEPUTY-SPEAKER: : He agrees
with me that all the major proposals con-
tained in the speech are reflected in the Bill
except this one, but even there, the Finance
Minister has stated that he would be moving
the necessary amendments to the Finance
Bill at the appropriate time. The time to
move amendments is when we take up
clause-by-clause consideration. Therefore,
it is not of such an importance, as would
jnvalidate the Bill.
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SHRI MADHU LIMAYE : It is very
important. *

MR. DEPUTY-SPEAKER : He may
consider it so. But I do not.

&t vy fomg - g WA F, = G
q, T FEHFRA S ARA |

MR. DEPUTY-SPEAKER : Therefore,
let us proceed now.

SHRI RANDHIR SINGH (Rohtak) :
On a point of order yhich is entirely different.
That is about pumping sets and tube-wells.
Kindly see the law about this. I would
refer to sec. 3 of the Tenancy Act where the
definition of ‘land’ is given. Are pumping
sets and tube-wells covered in that definition
of the word,‘land’ ? I want your ruling.

SHRI SRINIBAS MISRA : Which
Tenancy Act ?

SHRI RANDHIR SINGH
Tenancy Act.

Punjab

MR. DEPUTY-SPEAKER : If he has
any objection to the imposts on those items,
whether in terms of the Constitution or by
way of a point of order, he can raise
it at the appropriate stage.

SHRI RANDHIR SINGH : This might
help Government also.

SHRI MORARJI DESAI: I am dropping
the levy on pumping sets. He need not
raise it.

MR. DEPUTY-SPEAKER : He has got
his point now.

SHRI MORARJI DESALI : I have already
moved the Motion for conside{ation.

The importagt features of the proposals
in the Bill were indicated by me in my
budget speech and the details of the specific
provisions have been explained fully in the

pl memorand circulated to
hon. members with the budget papers. 1
shall not, therefore, take up the time of the
House by going over this ground again,
but shall confine myself mainlyto explaining
the changes I propose to make in the pro-
visions of the Bill.
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The valuable suggestions I have received
both from hon. members and others, have
been of considerable assistance to me in
formulating these amendments, and I should
like to take this opportunity of expressing
my gratitude to all those who have offered
comments on the proposals. I have also
had the benefit of consultation with my
colleagues in the Cabinet.

In the sphere of direct taxes, the Bill
contains proposals for the simplification and
rationalisation of the sch for pay
of advance tax. It has, however,_ been
represented that certain classes of companies
closing their accounts on 31 December
would suffer hardship if required to pay
the last instalment of advance tax by 15
Dzcember. The hardship arises in cases
in which the bulk of the sale proceeds is
realised a few months after the close of
the accounting year in view of the proposal
that taxpayers will be under an obligation
td estimate current income and pay advance
tax thereon, where such tax exceeds the
advance tax demanded by more than one-
third of the latter. I therefore propose
to make a provision enabling the Central
Board of Direct Taxes to allow the last
instalment of advance tax to be paid on
15 March instead of on 15 Dscember by
classes of assessees to be notified in the
official gazette.

1 shall now refer to the proposal in the
Bill for including in the net wealth of
individuals and Hindu undivided families,
the value of agricultural land and subjecting
it to wealth-tax at the current rates. Hon.
Members will recall that in the Budget
Speech I had stated that Government would
consider as to how genuine agriculturists
could be exempted from the scope of this
levy. The common concept of a genuine
agriculturist is that of a farmer of moderate
means whose main occupation is agri-
culture and who works on the land. Various
alternative formulations for exempting
genuine agriculturists from the scope of
the levy have been considered and the
constitutional validity of these examined
carefully. It is considered that the most
appropriate way of exempting genuine
agriculturists from the scop: of-the levy
would be to provide a separate exemption
in respect of agricultural land.
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Accordingly, I propose to provide an ex-
emption separately for agricultural land
upto the value of Rs. 1.5 lakhs in each case.
This would be in addition to the existing
general exemption from wealth tax on the
first Rs. one lakh of net wealth in the case
of individuals and Rs. 2 lakhs in the case
of Hindu undivided families. This would
mean that a farmer who owns agricultural
land worth Rs. 2.5 lakhs and does not have
any non-agricultural investment or. property,
will be outside the scope of the levy. In
the case of a Hindu undivided family in
similar circumstances, no wealth tax will
be payable unless the net wealth exceeds
Rs. 2.5 lakhs. At present, a person
who owns a residential house in an
urban area with a population exceeding
10,000 persons is excempt from wealth tax
on the value of such house upto a maxi-
mum of Rs. one lakh. Inthe case of such
persons, my proposal is that the exemption
for agricultural land will be reduced to the
extent that exemption is given for the
urban residential house. In other words,
an individual dwelling in a city and having
a residential house worth Rs. one lakh or
more will be eligible for exemption in respect
of his agricultural land only to the extent
of Rs. 50,000. However, where the value
of his urban residential house is less than
Rs. one lakh, say, Rs. 60,000, he will be
eligible for exemption in respect of his
agricultural land to the extent of Rs. 1
lakhs less the value of the urban residen-
tial house, i.e. Rs. 90,000 in this example.

The Bill proposes to step up the scale
of penalties leviable for defaults in furnish-
ing returns of wealth and production of
accounts and documents specifically called for
by a notice, by relating these to the quantum
of the assessed wealthinstead of to the wealth
tax payable as at present. It has been
represented that the revised scale of penalties
may cause hardship in cases where the
assessed wealth exceeds the initial exemp-
tion of Rs. one lakh in the case of indi-
viduals and Rs. 2 lakhs in the case of joint
Hindu families by a small margin. I,
therefore, propose to provide that the base
for calculating the penalty for such a de-
fault will be the d wealth as reduced
by the amount of initial exemption,
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I turn now to excise duties. There has
been considerable criticism of the levy on
fertilisers and power driven pumps. My
Cabinet colleagues and I have given the
“most careful consideration to the various
points that have been made in this regard
in this House and outside. We have
come to the conclusion that the proposal
to levy¥ gxcise duty on power driven pumps
should be dropped, particularly with a view
to giving relief to small farmers who may
have to instal these pumps to secure the
water needed to raise agricultural output.
The estimated revenue ¢f Rs. 2 crores from
the excise duty on this article will not
accrue.

We are ‘of the view, however, that the
levy on fertilisers should remain at the rate
of 10 per.cent envisaged in:the budget
proposals. There is no ground for the
apprehension that it would inhibit the use
of fertilisers, in view of the rapid increase
in consumption in recent years and the
remunerative prices of agricultural produce.

There has besen some criticism of the
levy on prepared and preserved foods,
particularly from the cottage and small
scale sectors of the industry manufacturing
pickles, chutneys and certain other fruit
and vegetable products.

It has already been decided to give some
relief by excluding all nuts, most of the
vegetable products and a number of fruit
products from the purview of the levy and
also exempting all dutiable fruit products
cleared by any manufacturer up to a value
of Rs. 50,000 annually. This would
wholly exempt the cottage szctor and also
give adequate relief to the small and to an
extent even to the large sectors of the
industry. It is also proposed to give som:
further relief tu products like ‘murabbas’
taking into account the fa;t that sugar
bought in the free market is used in their
production. These concessions would
mean a revenue loss of Rs. 90 lakhs.

Representations have bzan received from
the cotton mill industry as well as the decen-
tralised sector of the cotton textile industry
that the ad valorem duty imposed on certain
varieties of cotton fabrics will increase
the burden on some of the cheaper varieties
of fabrics which are consumed mostly
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by the poorer sections. It iseaccordingly
proposed to reduce the duty on cotton
fabrics falling under the new sub-item
1(1) of item 19 of the Central Exciss Tariff
from 15 par cent to 7-1/2 per cent in respect
of all varieties except cotton blankets whose
value does not exceed Rs. 2.50 per sq. metre
and in the case of cotton blankets if the
value does not exceed Rs. 4 per sq. metre.

Further, after carefully considering the
large number of representations that I
have received from the mills of South India,
I propose also to eeduce the excise duty
on Cotton yarn in count groups 22—29 NF
14—22 NF and less than 14 NF by eight
paise, five paise and three paise perkilogram
respectively. The powerloom sector of
the cotton textile industry has also been
representing ®that the levy of ad valorem
duty on certain varieties of cotton textiles
is unduly burdensome. Considering some
disadvantages that the powerloom sector
suffers vis-a-vis the cotton mill industry
especially in the matter of having to pay
excise duty on yarn consumed in the making
of powerloom fabrics, it is proposed to reduce
the duty in respect of all varieties falling
under sub-item I(1) of item 19 of the Central
Excise Tariff when manufactured in the
powerloom sector to two-thirds of the
rate applicable to similar fabrics manu-
factured by the mill sector. A revenue
of nearly Rs. 1.90 crores in a year will have
to be foregone on account of these additional
concessions given to the cotton textile
industry.

The small manufacturers of rayon filament
yarn have represented against the reduction
in their margin of preference in the levy
of excise duty over large producers. Con-
sidering that most of the small units are
financially weak and have to face adverse
competition from the large pgoducers, it is
proposed to enlarge the concession in such
a way that the Inargin of reduction in the
duty preference over the large producers
is only 25 per cent of the pre-budget level,
as against the 50 per cent reduction origi-
nally proposed. This concession would
account for a revenue drop of Rs. 29 lakhs.

In the case of cement, the rate proposed
in the Finance Bill is somewhat higher
than was originally intended and, therefore,
a reduction is being given so that the cumu-
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lative incidence of the basic and special
excise duty is 23.76 per cent as against
the budget proposal of 25.2 per cent.
This would result in a reduction in the
duty of Rs. 1.86 per tonne at the current
level of prices.

The overall effect of the various changes
that I have proposed with regard to excise
duties will be a reduction in revenue of Rs.
5.09 crores.

In the field of postal tariff, I propose
to reduce the postage rate for a single
copy of a registered newspaper weighing
up to 60 grams from five paise to the rate
of two paise in force before 15th May,
1968. I am proposing this change, which
is estimated to result in a loss of Rs. 32.81
lakhs in a full year, in deference to the
wishes expressed by several hon. Members.
In order to help balance the budget of P.&T.,
I propose to raise the fee for registration
of postal articles from the present rate of
70 paise to 75 paise; even so, the charge
would be less than the cost of more than
Re. 1 per article. Both these changes will
be introduced by a notification and no
amendment of the Indian Post Office Act
or of the Finance Bill is involved.

Sir, I move.

MR. DEPUTY-SPEAKER : Motion

moved :

“That the Bill to give effect to the financial
proposals of the Central Government for
the financial yzar 1969-70, b: taken into
consideration.”

We have 15 hours : 10 hours for general
discussion, four hours for thz next stage
and one hour for the final stage.

SHRI S. M. BANERJEE : One how
should be given extra.

MR. DEPUTY-SPEAKER : We do not
consider the extra times at this stage. I
take it that you agree that it should be 10,
four and one respactively. General dis-
cussion, 10 hours and clause-by-clause
consideration, fouru hours.
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15.00 hrs.
RE. ARREST OF MEMBERS—(Contd.)

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : Sir, at
your direction, I have collected whatever
information was available at short notice.
I have been informed that three Members
of Parliament have been arrested while
leading a demonstration of the Youth
Federation of Kerala. They tried to enter
the area where section 144 of the Criminal
Procedure Code is in force. When the
magistrate on duty told them to disperse
or not to enter the area where section 144
is in force, they did not agree to disperse;
they tried to enter the area. While trying
to enter that area these three Members of
Parliament have been arrested.

I am also told that there was some scuffle
while this attempt was being made to enter’
the area and in that scuffle a watch belong-
ing to one of the MPs fell down to the
ground. Subsequently, it was recovered
and returned to him. They are being
produced before the Magistrate in the
Parliament Street court and they will be
proceeded against under the law. The
intimation under the rules has been sent
by the authorities to the Speaker.

AN HON. MEMBER : What are their
names ?

SHRI VIDYA CHARAN SHUKLA :
One is Shri P. Gopalan and another is Shri
Jyotirmoy Basu. I am not sure about
the name of the third M.P. This is the
information which I have got. I have
confirmed that the magistrate has sent
the official information to the Speaker.
It might have already reached the Speaker’s
office or it would be reaching them now.

MR. DEPUTY-SPEAKER : One more
point was raised. It is true that they have
no immunity if they have broken the law.
But they are supposed to vote today for
election to financial committees.

SHRI S. K. TAPURIAH (Pali) : They
have voted already.

L
MR. DEPUTY-SPEAKER : I am not
prepared to take your word for that, Now,
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«
is it possible to release them on bond or
something so that they could come and
vote ?

SHRI VIDYA CHARAN SHUKLA :
Violation of section 144 Cr. P.C. is a crimi-
nal offence and no privilege is involved.
They ,are produced before the magistrate
and it # left to the Magistrate to decide it.
We have to abide by whatever decision the
magistrate gives.

SHRI S. M. BA JEE (Kanpur) :
Sir, I want to raise a point under rule
229.

SHRI S. KUNDU (Balasore) : The
Minister said that there was some scuffle
and a watch fell down. But how did the
scuffle start ?  Our information is that some
of them were injured. It seems that they
were prepared to court arrest but the police
pushed them and some of the M.Ps. fell
down and got injuries.

SHRI E. K. NAYANAR (Palghat) :
The Minister gave information about two
M.Ps. What about the third one ?

MR. DEPUTY-SPEAKER : I have given
full latitude to raise the issue and the
Minister has given a statemsnt on what
happened, what the actual facts are. Re-
garding rule 229, that information has
already come or would be coming in course
of time. That point does not arise now. ...
(interruptions). No I do not want to have
any further discussion on this.

15.04 hrs.
FINANCE BILL 1969—Contrd.

SHRI C. C.’ DESAI (Sabarkantha) :
Mr. Deputy-Speaker, Sir I have listened
carefully to the speeches of*the Finance
Minister on the Budget and the Finance
Bill. He seemed to be purring like a cat
which has got a rotten fish and has safely
gone home to enjoy it. He seems to be
over-joyed at the performance of the govern-
ment which he represents, little realising that
the same Government and the same party
which has the honour of forming the govern-
ment, is concentrating vide attacks on him
and againgt his policies, as we have wit-
nessed not only during the last few days
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but also during the last few months. And
yet he seems to think that he has brought
the Indian economy to a state of health !

The Finance Minister thinks that he is
on the point of take-off or leap-forward
in the Indian economy. But being'a vege-
tarian he does not know, or at least pretends
not to know, that the fish is as rotten as the
Indian economy and that the flesh round
the bones is as little as round the half-
starved and half-naked Indian citizen who
has been the helpless victim of 20 years of
Congress misrul® and Congress corrup-
tion.

15.06 hrs.
[SHRI VASUDEVAN NAIR in the Chair.]

The Finance Bill is nothing but the fiscal
policy of Government in legislative clothing.
The fiscal policy of the Government has
to be judged in its relation to the impact
of the fiscal policy on the Indian economy.
We have all accepted that the goal of the
Indian economy is socialism and I say
on behalf of the Swatantra  Party
that we are second to none in the acceptance
of that goal. But there is a vast difference
in the socialism that is preached or practised
by the Congress Party and the Socialism
in which we believe and which we consider
is the true Gandhian style socialism.

What the Congress Party believes in is
socialism which is bordering on Commu-
nism. They believe in confiscation, in
exploitation, in the denial of the pledged
word or in the dishonouring of the
pledged word as in the case cof abolition
of privy purses and in the confiscation of
property without payment of adequate
and just or fair compensatign.

o
On the other hand, we, who believe in
Gandhian socialism, want that the rich
should become less rich; the poor should
become less poor; the gap between the rich
and the poor should be bridged as early as
possible; that there should be free economy,
free agriculture and more production, better
distribution, better transport and better
facilities which are all symbols of an
improved and sound economy of a welfare
state,
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Gandhiji would turn in his grave if he
were to find that his disciples or his chelas
or the gentlemen who wear the cap named
after him only within 20 years of his passing
away are proposing measures which amount
to confiscation, to dishonouring of pledges
given, such as I mentioned a minute ago,
namely, the abolition of privy purses.

SHRI S. KANDAPPAN (Mettur)
They are not abolishing it.

SHRI C. C. DESAI : I hope, not. I
do not think this House will allow them to
abolish privy purses as they want to do it
or as they say in order to please certain
elements in their own party of whom we
are all aware.

They talk of nationalisation of banking,
of insurance, of transport, of distribution—-
of everything; in fact, the nationalisation
of the entire life of the country. This

* was not the sort of socialism that Gandhiji

had thought of or what you find in the
books written- on socialism by Gandhiji
at that time which is the socialism that we
want, that is, free distribution, free economy
and development and growth of the Indian
economy in order that all people, rich
and poor, may partake in its beneficial
results.

You will find that the present Government
has failed the people, the country and our
national life. In this sentence I will almost
repeat the words which were mentioned
the other day by one of the Finance Minister’s
own pearsonal ani staunch critics. I shaii
show presently how the Indian cconomy
has failed miscrably during the last 20
years, The Finance Minister apparently
wishes to pat himself onthe back by starting
off with a statement :

“The year that is now drawing to
a close has been a good year for the
Indian economy.”

It is obvious that he has neither read nar
fully understood the import of the economic
survey which was published and which
was made available to the members of the
House. According to the statements in
this Survey, the per capita income of India
is even today im 1969 about ten per cent
less than what it was four years ago.
Although the total amount of foodgrains
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is six millions more than what it was in
1964-65, the rise in population has more
than offset this marginal increase. The
production of rice has not yet reached the
1964-65 level. The production of pulses
is less. The Finance Minister may derive
what satisfaction he can from the fact
that the production of coarse cereals has
gone up by more than three million tonnes.
The production of commercial crops has
not yet reached the 1964-65 level and the
per capita availability of foodgrains is still
less than what it was in 1964-65. In what
way is this a good year about which the
Finance Minister spoke in his budget
speech ? All that one can say is that the
year was not as bad as 1965-66 or 1966-67.
But we are yet far away from what we
were even four years ago.

The Finance Minister seems to find a
great satisfaction in the fact that the general
price level is somewhat lower than what
it was last year. But he forgets that only
during the last three or four months the
price level has gone up by five per cent.
But taking the period as a whole you will
find that during the three months of 1968,
prices did not continue to rise at the same
break-neck speed at which they had been
rising during the previous five years. The
public cannot forget and has to realise
every day of its life that according to Govern-
ment of India’s own figures prices have gone
up by more than 60 per cent in the last
five years and thatduring the great Plans of
20 years and of Control Licence and Permit
Raj, the prices have gone up more than
two and a half times.

Now I come to the question of disparity
between the rich and the poor. The osten-
tatious way of living is still there. Every-
body says, and I do not think that it has
been questioned, that the gap between the
rich and the poor is widening everyday.
Monopolies are also growing. It may
bring in a legislation to restrict monopolies,
but the real trouble is that the Congress
people th lves are sympathetic, are
favourably inclined towards big industrial
houses for reasons whichI need not mention,
for reasons which are obvious. And this
was made evident during the last six months
when they had to collect large sums of
money for election purposes, for the mid-
term elections in West Bengal, U.P., Bihar
and Punjab. And that is the main reason
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why even now, in spite of the pressure
from the back-benchers of the Congress
Party, Government does.not seem to be
keen on bringing forward that legislation of
ban on donations by companies to political
parties.

He will have no difficulty in finding that,
20 yeass of his plans, far from bringing the
millenium he was fondly hoping for, have
brought nothing but “ greater  poverty
and misery and greater social injustice than
ever before.

And what has been the administrative
performance of the Government during
these years ? In 1966-67, in which, accord-
ing to the figures available, the recession
was at its worst, the Government of India
performed the remarkable feat of controlling
their  developmental expenditure but
raised their non-developmental expendi-
ture by as much as 18 per cent. If this
is not extravagance, I would like to know
what extravagance is.

The internal public debt of Government
went up three times between 1961 and 1968.
But it is in the field of external debt that
the figures arc really staggering. From
an amount of nearly 1,000 crores of assets
which we inherited in 1947 from the out-
going British, today we have a debt of 6,000
crores. In other words, during this span
of 22 years, we have spent about Rs. 7,000
crores and all this has been done in the
name of planning, welfare society, etc.
the results of which are well known to
everyone. What percentage of increase
this means, I will leave it to the Finance
Minister and his officers to calculate. The
servicing of foreign debts will alone require
an annual outlay of about Rs. 400 crores
which is a substantial percentage of our
export earnings. It will take away much
of our export earninss which will be required
to pay for servicing our essential import
requirements. "

The Deputy Prime Minister is going
from capital to capital begging foreign
Governments for rescheduling  of debts
and we know what effect this begging bowl
has created in various countries of the
world. They consider India is bankrupt
and India is not worth giving any further
loans. They doubt the credit of. India
which at times even repudiates honourable
obligations.
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A seasoned politician thaf my friend is,
the Finance Minister has not referred to
the wonderful achievements of the public

sector. I do not have to go into it because-

he must have heard of the achievements
of the public sector from his own Party
President only the other day. Itis admitted
that in relation to the capital employed,
gross profit declined from 4.3 per cent
to 3.6 per cent. The over-burdened tax-
payers of this country who have contribu-
ted to these foolish adventures of Govern-
ment, will no doubt hope and pray that
such measures as® Government may take
and not merely talk about as usual, will
lead to some improvement in their working.
1 happened to be working on the Committee
on Public Undertakings for the last two
years and I have been a sorrowful spectator
of wastefu? extravagances due to bad
planning from beginning to the end and
mismanagement of personnel.—I have no
quarrel with public sector as such. I my-
self ‘happened to be the first Chairman
ever of a public sector company in this
country. Therefore, I have no quarrel
with the public sector. Where private
capital is not forthcoming, the country
cannot wait for development. Public
sector is, therefore, essential in such cases.
But we must always ensure that the public
sector is managed in a manner which will
give an adequate return. These explana-
tions such as long gestation period, rendering
social services, etc. are all meaningless.
The first and foremost duty of any public
sector project is to give a minimum dividend
of 10 per cent. Otherwise, if it was a
private sector project, it will have gone
bankrupt in no time. Public sector must
be managed in the same way in regard to
cost, profitability, etc. as the private sector
projects. But they were established without
proper examination either of capital cost or
of capacity of production g of the cost
of production. Forms of management
and personnel %ontinue to change with
the changing whims of every Minister and
this was particularly noticeable in the case
of the Steel Minister whose election later
on happened to be set aside. The desire
to restrict salaries in public sector under-
takings is obviously at variance with the
attitude of Government in regard to the
private sectc.:r. In the public sector, they
fix the highest salaries at Rs. 3,000 or Rs.
4,000 but in the private sector they coolly

VAISAKHA 9, 1891 (SAKA)  Finance Bill, 1969 226

go on approving fancy salaries and per-
quisites when each case of paid directors
comes, as it has to, before the Company
Law Board. I know from personal ex-
perience that the Board practically sanctions
anything proposed by the companies.
The highest salary sanctioned in the case
of a private sector company is Rs. 2,80,000
per year. I hope he will apply to the
private sector—and I am saying this in
spite of the fact that I belong to the private
sector myself—the same principles as regards
remuneration which Government apply
and enforce in the public sector.

The Finance Minister has stated that
there will be an additional expenditure of
Rs. 49 crores. on account of increases in
salaries and dearness allowances. This
increase has become inevitable because
of the alarming increase in the price level.
The usual explanation is : unkindness of
the weather-gods. Weather is a changing
phenomenon; it is never continuously
favourable or unfavourable. To lay the
blame on the weather-gods is to throw dust
in the eyes of the listeners, but that is not
the excuse that people would accept.

In this budget, the Finance Minister has
coolly and without much explanation. in-
creased non-plan civil expenditure by more
than Rs. 142 crores. This is a very large
and stiff dose of deficit financing which a
well-known economist has described as
‘Nasik Press financing’.

Who is responsible for the phenomenal
growth of personnel, manpower, in the
Central Government ? From some 18
lakhs in 1956, it has risen to 27 lakhs in
1968. All the multi-storeyed buildings
we see around to house this manpower,
which seem to be coming up by the dozen,
are even then hardly sufficient to house
them.

There is, of course, increase in defence
expenditure and that is inevitable. This
has been brought about, T would say with
a sense of responsibility, by lack of diplo-
macy or incompetent diplomacy on the
part of successive Governments and Foreign
Ministers. If othgr countries do not have
to face the same problem, why should it
be necessary for us to face it ? But bacause
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of the inaptitude of the Foreign Ministers
and the wrongness of the foreign policy
of Government, we have to bear a heavy
dose of defence expenditure. I think
‘the kindness of the weather-gods will not
be able to save us from continuing inflation
unless Government contain their reckless
spending and take steps to prevent wastage
of money on account of incompetence or
inefficiency in management.

If it is inevitable from the defence and
security needs of our country or the
development of our national life, for or
creating opportunities for better and more
gainful employment for our landless labour
and for the educated unemployed, the people
of this country will, no doubt, be fully pre-
pared to bear the burden gladly and cheer-
fully, but Government have not proved
that they have practised the utmost economy
in expenditure. ’

On the one hand, under the guardianship
of the high priest of ext:avaganza, the
Finance Ministry gces on sanctioning
expenditure, but their conscience is roused
suddenly and they think of economy when
a demand comes from MPs for a revision
of their salaries, allowances and perquisites.
Even the unanimous recommendations: of
a Joint Committee have not been given
effect to, and the Finance Minister has
the audacity to come before the House
and ask for additional taxation without
first meeting the obligations he owes to the
members of this House.

The Joint Ci i was rep
tative of all groups. It had a
majority of Congress Members and
was presided over by a well known senior
Congressman. I hope that the Congress
Members will tell the Finance Minister that
they are not prepared to support his taxation
measures and the Finance Bill unless and
until either he or the Prime Minister made
a definite statement on the floor of the
House that the recommendations of the
Joint Committee will be accepted and
implemented. It is surprising that these
recommendations should be sent to some
Under Secretary in the Finance Ministry
for examination. Who are those persons in
the Finance Ministry to sit in judgment
over the Members of Parliament who had
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deliberated and made those recommenda-
tions ? But that is exactly the procedure;
for this I find fault not with anybody in the
Finance Ministry but with the Finance
Minister himszif.

I must give one instance of extravagance
to show that no attention is paid to economy
simiply because it is typical. There is an
officer of the Indian Civil Service, the senior-
most officer of the Indian Foreign Service
who is drawing a salary of Rs. 4,000 per
month. For the last eight months he has
not been given any work! If he has done any-
thing wrong, have an impartial enquiry and
prooceed against him and remove him from
service. I find fault with the Government
that while no action is taken against him,
ncr can be taken against him, he is simply
kept in service and given a silary of Rs.
4,000 per month but without work. This
Government, a prisoner of indecision,
has not been able to find a suitable assign
ment for that officer. 1 wrote over this
matter to the Finance Minister and I am
sure he knows that the facts stated by me
are absolutely correct. He raised the
bogey of economy, little realising that the
men who have suggested additional taxation
and whose hands are, further stained with
the blood of extravagance should be the
last persons to sit in judgment over the
decision of Pailiamentary Committees.

Now I come to the taxes on agriculture
proposed in the Finance Bill. They are
the most mischievous, most pernicious
and most obnoxious features of the Finance
Bill, 1969. ‘Some of these proposals
have been modified by the speech of the
Finance Minister today. But the grava-
men of the charge remains the same. Just
now for the first time, agriculture is looking
up. They cagnot just see anything in
prosperity. The attitude seems to be :
as soon as somebody mak.3 some money,
go for it; as soon as the agriculturist produces
some thing, go for that. Why should
the farmer be penalised for spending
thousands of crores on projects such as
Bokaro, which are not really required for
the welfare of the country, or even for
meeting the steel requirements of the
country ? Thousands of crores of rupees
have been spent on public sector projects
because of the Communist obsession of
a former Prime Minister. Why should:
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the farmer be penalised for this megalo-
mania of a single individual, whatever
may have been his status or popularity ?

1 shall now refer to the tax on power
driven pumps, motor spirit and superior
kerosene. The Finance Minister in his
lust for raising money to pay for additional
and growing expenditure on the different
Ministries has chosen to tax_  them.

So far as the power-driven pumps and
motor spirjt are congerned, they will affect
the transport system. We know in Haryana
and in Punjab wheat was rotting last year
because it could not be moved from one
centre to the other, from the centre of
production to the consuming centre. If
the trucks are going to be more expensive,
if the transport by trucks is going to be
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About the agency of the income-tax
department, no more scathing condemna-
tion of this department can be made than
that by the Working Group appointed by
the Administrative Reforms Commission
on the Central direct taxation administra-
tion, and I «an do no better than quote
from some of their findings. This is what
they have said :

“The development of the Income-
tax Service in India, we are sorry to
record, has been a long story of ad
hoc adjustments to meet from time to
time the exigencies created by unprece-
dented i in the vol and com-
plexity of assessment work. No attempt
was made to find out the special needs
and requirements of this service on a
planned long-term basis and base the
recruit , training and promotion

much more P , food mo t
will receive a setback, and it will create
further difficulties for the agriculturists
and the farmers, This together will all
the other levies on the farmer, on what
he owns, on what he uses for production
and on everything he consumes for his
cultivation and production, is the result
of our Government yielding to the pressure
of those mad men in the Planning Commi-
ssion who have already ruined our economy
during the last decade and who now want
to arrest our agricultural progress by taxing
the farmer just when it is about to explode.
But that is not all.

The Finance Minister’s levy on the agri-
culturist, on the farmers, and on agriculture
must be resisted here and now on the
grounds that these levies are totally bad
for the country, and particularly the agri-
cultural wealth-tax is wholly unconstitutional
that it is altogether unjust in principle and
that it is boumd to be inequitatse in practice
because the valugtion for the purpose of
the wealth-tax going to be a difficult matter
susoeptible to corruption.

India needs more prosperity in agriculture
and not less. This is-not the time to levy
any taxes on agriculture. It may be in
course of time that you might find it necessary
and possible to think of taxation in some
form or othej in the field of agriculture,
but certainly not now, so long as this country
is importing foodgrains for'the maintenance
of its people.

policies to these nesds and requirements.”
L]

The Committee have come to the staggering
conclusion that “there is thus at present
a complete sense of frustration and dis-
content in the Department and the whole
Department looks more like a battle-field
than an organised, disciplined force dedica-
ted to the tasks it has undertaken.” This
description of the state of affairs comes not
from me, not from an Opposition Member,
not from an unfriendly critic, but from a
Committee of which the Chairman is a
leading Congressman, an ex-Minister, and
included among its members a one-time
Chairman, the then Chairman, of the Board
of Direct Taxes.

What can the Government expect out
of this disgruntled and frustrated lot of
people ? How long can the fear of puaish-
ment and of the Special Police Establish-
ment keep the efficiency and morale of these
people straight ? And they are given
unrestricted right, unrestricted discretion
in the matter of assessment, whether it is
income-tax, wealth-tax or any other tax.

Sir, I have done. I do not propose to
take more time of the House because I
know that comments, criticisms or sugges-
tions that will be made will fall on deaf
ears of my friend. Over the years, a
large number of tommittees, Working
Groups, etc., have been appointed to advise
on the form of administration. Their
reports got buried and a few of them are
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cecasionally dug out to defend some inde-
fensible action of the Government totally
irrelevant to the issue examined.

Lastly, with their hearts intent only on
keeping themselves in office at any cost,
with their eyes on the potential for money
in the guise of party funds, whether it
is a case of jute, sugar, cotton, cement or
any other commodity, with their mind im-
prisoned in the control, licence, permit
system and with their attention directed to
the serious and growing dissensions in
their own party, they are totally incompetent
to do their jobs. There is no hope for
this country unless the men at the steering
wheel are replaced by those more competent
to do the job. To this end, shall be our
endeavour and the endeavour of all demo-
cratic forces on this side of the House, to
strive ceaselessly. With these words, ‘we
oppose the Finance Bill lock, stock and
barrel.

15.36 hrs.
RE. ARREST OF MEMBER—Contd.

MR. CHAIRMAN : Before I call Shri
Asoka Mehta, I would like to read out the
message from the Sub-Divisional Magis-
trate, Parliament Street, New Delhi regarding
the arrest of some Members. This message
was received at 1.30 p.m. It reads :

“Dear Mr. Speaker,

1 have the honour to inform you that
I have found it my duty in the exercise
of my powers under section 65 of the
Criminal Procedure Code to direct
that Sarvashri Jyotirmoy Basu, C. K.
Chakrapani and P. Gopalan, Members
of the Lok Sabha, be arrested for
their defiance of the prohibitory
orders promulgated under section
144 Cr. P.C. in the area of Parlia-
ment Street including Raisina Road,
Rafi Marg etc. Sarvashri Jyotirmoy
Basu, C. K. Chakrapani and P. Gopalan,
M.Ps. were accordingly arrested under
section 188 L.P.C. at 12.10 p.m. on 29-4-69
and are being produced before Shri A. C.
Kher, Judicial Magistrate, for remand.”

SHRI INDRAJIT GUPTA (Alipore) :
This matter was raised in this House after
the recess at 2-15 p.m. It is said that
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the message was received at 1-30 p. m.
May I know why during all the discussions
which went on here the Deputy-Speaker,
who was in the Chair, was not informed
about the receipt of the message ? When
we asked him he said that no message
has been received, when in fact it has
begn received one hour earlier.

MR. CHAIRMAN : The Deputy-Speaker
did not make a categorical statement that
it was not received.

SHRI INDRAJIT GUPTA : It was the
job of the Secretariat to inform him about
the receipt of that message.

MR. CHAIRMAN : It was received in
the Speaker’s office and the Deputy-Speaker
was sitting in the Chair. Hée' did not say
that it was not received. He only said
hat he did not know at that time that
it was received. The fact is that it was
received in the office at 1-30 p.m.

15.38 hrs.
FINANCE BILL, 1969—Contd.

SHRI ASOKA MEHTA (Bhandara):
Mr. Chairman, Sir, I have listened to what
Shri C. C. Desai had to say, very carefully.
1 thought he made nine main points in the
course of his observations. About two of
them I have nothing to say—his criticism of
the Income-tax Department and his pleafor
higher salaries for Members of Parliament.
About two other points which he made,
his criticism of the functioning of the public
sector and the need for greater efficiency
in them, as well as his criticism about
increase in non-developmental adminis-
trative expenditure, I have no desire to
rebut what he said, though I would not
agree with the way he phrased his criticism.
About the five other pqi!m that he has
made, I would very briefly like to say that
either he made them purely for party political
réason or, in spite of some changed pers-
pective in which he tried to put forward
the point of view of the Swatantra Party,
he has hot bothered to understand the
facts. :

In 1968 if agricultural production war
not the same as it was in 1964 in rice, or
this or that, one must realise that on the
whole there has been a marked change in
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our agriculture. In 1968 we are reaping
the first fruits of the new strategy. While
in 1964 it was a windfall, a windfall that
exceptional climatic conditions gave to us,
in 1968 from depending upon windfalls
we are moving forward towards garnering
the gains based on modern methods and
modern technology, I think there is a distinct
change. This has happened in wheat
and this has happened in maize. That it
has not occurred in rice is a matter that
needs our attention. I have no doubt
that in the next year or so even in rice,
with the research® that have been made,
we shall be able to show results.

Likewise, he is very critical about the
increase in our debts, the increase in our
rupee debts and in our external debts.
May I poifit out that he must also see as
to what has been the increase in our assets
and that without these assets would the
character of our economy have be enchang-
ed? If we want to mobilise resources for the
purpose of development and if all that
mobilisation cannot be done—and should
not be done—through increased taxes,
is it not necessary to raise loans so that
resources are diverted from current consum-
ption to savings and investments ? Are
these elementary things to be taught to Shri
C. C. Desai and his friends ?

Then he talked about increased defence
expenditure. We all regret the increased
defence expenditure, mostly brought about
by the assault that China committed on
our frontier. He suggests that it was the
result of a very poor foreign policy that our
Government has pursued. 1 would like
to know whether the United States Govern-
ment and the Government of the Soviet
Union have also been following very poor
foreign policies, because they also seem
to be ruling under the assayts of Chinese
expansionism. -

Then he has talked about the agricultural
levies. Well, he himself pointed out the
various difficulties that are coming up in
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developing various other facilities even those
who are increasing agricultural production
will be able to reap the benefit of it ?

Likewise, if the impulse for increased
agricultural production has to spread,
surely those who are benefiting today
have a responsibility to share a part of the
load that is needed to carry this agricultural
revolution throughout the rest of rural
India.

Therefore, I find that the points that he
has made are not such on which I should °
spend more ~time. I would, therefore,
like to devote my time to some things which
1 had wanted to say earlier.

I had hoped that we would have in the
course of our Budget discussions an opportu-
nity to discuss our oil, fertiliser and chemical
policies. Unfortunately, that particular
Ministry’s Demands never came up for
discussion. I am really disturbed at the
way our oil, fertiliser and chemical policies
and our industrial policies are being carried
on. If our economy develops and picks
up and there are signs that it is picking
up and it should be our effort to unleash
the dynamism to the fullest extent—there
is not the slightest doubt that we will have
serious balance of payments difficulties
because of the way we are pursuing our
oil and fertiliser policies.

As far as oil is concerned, I think, the
Oil and Natural Gas Commission has ia
the last two or three years shown a great
deal of improvement and efficiency in its
functioning. I think, the Oil and Natural
Gas Commission is in a position in the
next couple of years to produce. 1 million
tonnes of additional crude every year and
thereby save about Rs. 10 crores every
year of foreign exchange. But in order
that it is enabled to do it, it must be given
the pecessary tools and the necessary
facilities. Certain finances are needed;
rupee finance is needed, some free foreign
exchange is needed and some equipment

the wake of agricultural develc

If agricultural production has to be expanded
and the benefits of agricultural production
are to be realised even for the producers
themselves, a great amount of develop-
ment of the infra-structure itself becomes
necessary. Is it possible that without
roads, without communications, without

is ded which the ONGC cannot obtain
from the Soviet Union or from other East
European countries.

1 find that there is a great deal of reluctance
in conceding to these requirements of
the ONGC, with the result that the ONGC
will not be able even to realise the produc-
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tion that it is poised to achieve. I any
further rapid exploration and development
of oil has to be made by the ONGC, then
it needs to be given the tools for it; it needs
to be given the equipment that it needs.
That also is being denied to it.

Secondly, as far as Oil India is concerned,
Oil India’s record has been very good.
We have 50 per cent Government share
in it. The whole management, to the best
of my knowledge, has been completely
Indianised. I would like to know why
we should not permit Oil India to do
exploration in some larger areas in the
country. No organisation can survive if
itis not allowed to grow. A good organised
organisation like that of Oil India run by
very able and brilliant Indian technicians
should be given an opportunity to explore
other areas in the country and develop the
production of oil. But the really plenti-
ful resources that are available to the country
are probably off-shore. I would welcome
very much the efforts made by ourselves to
develop these resources if it was possible
for us. Unfortunately, as yet, do not
have the necessary technology; we do not
have the necessary skill. But the technology
and skill can be learnt by hiring the people
concerned. Still the real question is that
the exploration, development and production
of off-shore oil, even in one limited field,
would require a foreign exchange outlay
of anything between 80 to 100 million dollars.
I would like to know from the Deputy
Prime Minister whether he is in a position
to provice 80 to 100 million dollars. If
that cannot be provided, there is no hope
of off-shore development programme being
undertaken by ourselves. Some way has
to be found whereby this off-shore develop-
ment is taken up. Otherwise we will have
expanding imports of oil products and,
as our economy picks up, I do not know
how the Finance Minister, now and in
Iater years, himself as well as his successors,
will be able to find the foreign exchange
needed. It is argued that if we have any-
thing to do with any foreign oil company,
we are likely to get into the clutches of oil
imperialism. I do not understand this
argument.

First, in India, today there are foreign
oil companics, To the best of my

APRIL 29, 1969

Finance Bill, 1969 236

knowledge, the Burmah Shell has an in-
vestment of Rs. 100 crores and the Esso
has an investment of Rs. 75 crores to Rs.
85 crores. 1Is it being suggested that these
companies have a grip on the Government
of India or the Government of India’s
policies are being influenced or being
shaped or being determined by them
or'Ipdia’s political life, in any way, is being
hampered by the cc ies ? If they are
hampering it, why are we allowing them to
continue ?

"

Again, in a big country like India, for
the purposes of having the necded techno-
logy and having the resources needed to
attempt the initial break-through so that
later on in the coming five years, we may
be able to develop off-shore nil with our
own resources; if we once cut down our
import bill for petroleum products, we will
be saving enough foreign exchange or we
will not be spending additional foreign
exchange and that we can divert for the
purpose of developing costly submarine
oil exploration.

We must realise that in the world of
energy today there is a growing shift from
old and traditional sources to the new
sources of oil. The world over, more and
more oil is being used for the purpose of
producing energy. India must develop
oil resources very fast. Because of our
difficulties of foreign exchange, somewhere
some kind of a decision has to be taken.
We arc told that these decisions must
take time; wc are told that they involve
such far-reaching implications and complica-
tions that even 18 months is not long enough
to come to a decision. May I ask the
Deputy Prime Minister this? I have known
him very intimately for 35 years; I have
known him to_be a man of quick decisions.
I have admired the character of Hamlet
in literature; I find it very dzTicult to admire
the character of Hamlet in administra-
tion!

Let us look at fertilisers. One million
tonnes of fertiliser capacity is already there
on the ground; one million tonnes of addi-
tional capacity is under implementation.
we need at least 3 million tonnes more of
nitrogenous fertiliser capacity before the
Fourth Plan is over. How do we propose
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to achieve that ? I have hid something
to do with the fertiliser industry. I know
the enormous difficulties in getting foreign
exchange etc. for setting up plants. I
do not blame the Deputy Prime Minister.
Where can he produce foreign exchange.
What will happen ? Whether it is in the
private sector or in the public sector, the
time taken is five years, six years, seven
years, before a project can be completed.
Again, I do not blame him. It is not
within his power to find all the resources
needed. If we do not produce fertiliser
quickly in this csuntry, either we must
deny fertiliser to agriculturists or we must
be prepared to increase our import bill.
Staggering as it is, it is something like
280 million dollars of fertiliser even today.
The Deputy Prime Minister cap correct
me if I ath wrong. How much are we
going to spend ? Fertiliser is a critical
agent of our economic development. I
want to know, are we flexible about ends
and rigid about means or are we flexible
about means and inflexible about ends ?
I believe, the agriculturists in India want
fertiliser at any cost. If the Government
can give them fertiliser by quickly develop-
ing the public sector undertakings and under-
taking the whole responsibility themselves,
the agriculturists will be happy. There
will be no quarrel about it.

15.50 hrs.
[SaRI R. D. BRANDARE in the Chair]

If they can do it through co-operatives,
through Mr. Gurupadaswamy’s agency, they
will be happier still. But, surely, they
want to know whether fertiliser will be
available or not. This Government is
responsible to see that in 1972 when the
reins are handed over to the successcr
Government, the position about fertiliser
is such that there is no sion for any
questioner cavil. I demand from the
Deputy Prim¢®Minister—he is responsible
for the economic policy of the country—
to tell us what is being done about fertilisers ?
1 went through the Ministry’s Report very
carefully, and excepting for the production
of two million tonnes of fertiliser, there
are hardly any concrete, any specific,
projects. I have heard of many a project
for a long time. I know of many things
on the drawing board, but I want to know
what concrete decisions have been taken,
what steps are being taken. We wart,
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as far as fertiliser industry is concerned,
a time bound programme. All those who
talk about agriculturists, all those who are
anxious that India should be free from
famine, from hunger, from dependence
for food on foreign countries, know very
well that fertilisers should be produced in
adequate quantities,. We want more irri-
gation undoubtedly, but there is enough
irrigated area in the country which can
be fully utilised provided fertilisers can bs
made available in adequate quantities.

The same is the case with regard to
pasticides. No decisions are taken. There
is only hesitation, vacillation and indscision.
Is that the way in which we are going
to tackle a critical area of our life and
activities ?

As far as the chemical industry is concern-

-ed, let us realise that the Soviet Union,

under Mr. Khrushchev, discovered that
it had neglected the chemical industry.
It was said that 50s and the early 60s were
the chemical age. But we, even now,
when more advanced countries are moving
towards space technology and computer
technology, have not been able to do very
much in chemical technology and in electro-
nics. In chemical industry again, while
I am happy that the Deputy Prime Minister
and his colleagues have been able to sanc-
tion the public sector projects in the petro-
chemical complex that is bsing set up in
Gujarat, the rest of it remains hazy and
blurred. And I can assure you that, when
the public sector projects come up perhaps
Mr. C. C. Dzsai will bear testimony to what
I say—there are going to bz no customers
for them. A project which would have
given us a return of 30 per cent per year
is going to remain unprofitable for the very
simple reason that the downstream units
are not being permitted to come up. All
kinds of hesitation and vacillation are going
on.

Then, what is happening in regard to
polyester plant ? Even if you want to
follow what is being done in the Soviet
Union, in the Soviet Union today a single
unit of polyester plant has a capacity of
24,000 tonnes. The world over, the mini-
mum size today is 18,000 tonnes, if you
are to compete jn the export market, we
must have units of equal size. We, on the
other hand, ave tryiog to fragment them
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into small units, scattered in different parts
of the country. Four units are to be
set up today. There are 17 or 18 States
and each one is clamouring and the Govern-
ment of India are not able to decide where
to set up these small “toy factories !”
The result is this. In the advanced world
today it is the comparatively poor people,
who use synthetic yarn fabrics and the
rich wear cotton and silk fabrics, but in
India, thanks to our strange economy,
it is the poorer people who have to use
cotton and the rich are supposed to use
synthetic yarn. That is because of our
deliberately ignoring the implications of
chemical technology. Here the process
technology changes very rapidly. In chemi-
cal industry the ‘‘generation™ is eight or
ten years. The whole technology changes
in eight or ten years. We should have a
large enough chemical industry, a large
enough unit for producing chemical products,
1 am referring only to the basic production;
1 am not referring to the end products.
End products should be scattered all over
the country on small scale. But where
basic units are to be set up, they should
really be large. If you do not want colla-
boration, I am not anxious for collaboration.
But then the Finance Minister must see
toit that as soon as any technological
advance takes place, he finds resources
to buy the new technology and assimilate
it in our country. This country does
not want to be condemned, in the name
of some kind of purity or some kind of
holyism, into a third rate country so far
as technology is concerned.

1 have been a socialist long before most
people had even heard of socialism. But
there is no reason why in the name of
socialism one should deliberately adopt
outmoded and obsolete technology. Iama
socialist because I believe that socialism will
help me to move forward very fast. I believe
that it is the most powerful weapon for moder-
nisation of my ancient land. If it is not
goingto te the most powerful method
of modernisation, then there is nothing
wrong with socialism, but there is something
wrong with those who handle the policies.
Therefore, I would like to point out that
here in chemical industry, as in various
other industries, it would be suicidal if we
do not go in for improved technology.
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I will give you one instance. Take the
steel industry. Our young friend, Raja
Pant, told us what is the investment in
terms of fixed capital for. producing one
tonne of steel. I asked him to make some
further inquiries for me*and we find today
that whatever investment is there, it is
2 to 2} times the investment in Japan
and other comparable countries in the world.
Why is it so ? I am not talking of cost of
production. I am talking of investment
needed to produce one tonne of steel.
Japan produced in 1956 6} million
tonnes of steel which «ve are producing
today or are going to produce. In 12
years their production jumped to 65 million
tonnes. The same thing is going to happen
in India. Our steel production is bound
to go up whether Shri C. C. Desai likes
it or not. I am surprised at Shri C. C.
Desai’s not understanding the vital, creative
role that steel plays in the economic trans-
formation of this country. If steel pro-
duction is going to increase decisively,
are we going to carry on with the kind of
projects that we have where the invest-
ment for a tonne of steel is 2} times
more than what it is in Japan ? These
are not unknown things. They are very
well known. For us there are other consi-
derations—I am not referring to socialism—
which load the cost. My point is that if
for ten years we are going to devote our
attention to some of the key-sectors such
as fertilizer and steel, the country’s economy
will be so transformed that the fall-out effect
will be experienced by every part of the
country. But if during these ten years,
we are going to be twisted and turned,
and are going to be victims of all kinds
of outside pressures and within our own
country, what will be the result ? There
will be no potential for growth. The poten-
tial for growth itself will get truncated and
pulvarised. That is why I would like to
know from the Deputy Prime Minister
who, as it were, is the custodfin of economic
policies of the country, what care is taken
1o see that this danger is averted.

I have only one or two points more to
make. As far as our public sector is con-
cerned, a number of decisions have been
taken. Here again, I would like the
Prime Minister and the Deputy Prime
Minister to come forward on behalf of the
Government and say that “the decisions
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that we have taken are not only being
implemented with alacrity, but if necessary
changes will be made to achieve resuits—
this is the pledge and promise that we give
the Parliament and the nation”. By 1972,
that is, by the time we go to the polls again,
there will not be any one who will be able
to point an accusing finger towards the
functioning of our public sector. Is it
too much to ask from the Government
that the known weaknesses which have
been identified should be removed ?

Government have said that they have decided
to remove them. ®The Prime Minister and
the Deputy Prime Minister should under-
take the responsibility for this and should
gear up the Government in such a manner
that by 1972 no critic should be able to
say that we have failed to do what was
expected offus. I would not like us to be
apologetic in 1972 but proud and confident
about our socialised sector.

16 hrs.

It is said that the public sector is not
for profit. I am surprised. The Planning
Commission itself says that except for
education and health—some parts of educa-
tion and some parts of health—nothing,
no services, must be given with a subsidy.
In this poor country of ours where resources
are needed, profit is not a dirty word.
Every investment must show returns.
Where prices are administered, it is very
easy to show profit by raising prices. There-
fore, one has to look into the cost. Constant-
ly, it has to be watched. To what extent
is cost consciousness evident ?

The public sector has to be viewed from
the point of improved management, cost
and productivity. But ifwe cannot do this,
with what face can we go and say that we
are good sggialists ? ‘Good socialists’
doss not mean that I am doing things
badly, crudely, expensively and accepting
all this expensive, wasteful method of my
functioning in the name of socialism.

1 have never understood that I can sell
my poor wares with an attractive socialist
label. The label has a meaning only to
the extent the wares can show that they are
better than the wares that anybody else
produces,
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Therefore, let us not, again in the name of
socialism, try to be apologetic about ineffi-
ciency, waste, mismanagement. IT these
things cannot be set right, surely a Govern-
ment like ours, with such able, competent
men and women gathered together inside
the Cabinet, should be able to give us this
assurance that by 1972 there will be no
occasion for anyone to point a finger at
us.

I have only one more point—I would not
like to take your time on other things—
and that is, to refer to something that the
President of the Congress said in the course
of his address. He said that India has
vast mineral resources. None can deay
it. It is a tragedy that we have not even
been able to identify those resources. We
have accepted Soviet and American help
also in this regard. We have been trying
Operation Hardrock and some other
‘Rock’. We were trying to identify those
sresources. I do not know how far we have

progressed.

When it comes to a question of develop-
ing these resources, there is one thing to,
bear in mind. I am all for self-reliance,
I am all for economic independence, I
am all for doing things ourselves, but then
Government must be able to provide a
leadership under which the resources are
mobilised in the country to move for-
ward. Again we quote these wonderful
concepts which I am sure each one of us
accepts, which  are very evocative, very
illuminating. But these concepts have to
be judged by the way they are translated
into practicc.

Are we able to get the maximum results
out of our economy ? Today every one
knows about unutilised capacities ? What
about the unutilised capacities of the dyna-
mism that has been generated in our eco-
nomy ? Shri C. C. Desai and his collea-
gues can be cynical about what we have
done during 20 years of planning, because we
have not been able to release the full dyna-
mism and show the country and the world
what India is capable of. Believe me,
today we have built up in this country
the base, the strength; only if it is allowed
to move forward like Nataraj will we be
able to show the full results. If you just
free the limbs and let them show what
they are capable of, this country will move
forward with a rollicking speed.
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But every possible occasion, we have
doubts and hesitations. In our pursuit
of perfectionism, we even give up what we
have got, what can be achieved imperfectly.
May 1 say : For God’s sake, release this
country, let it move forward, do not pursue
perfectionism to avidity. Socialism comes
when things move forward. When they
grow, when they develop out of chapping
and changing, the socialist ideal is realised.
The socialist ideal is not like Minerva
rising fully armed from the brow of Zeus.
Socialism is the end product of a whole
process of growth and change. Let that
process be accelerated.

May 1, therefore, ask of the Deputy
Prime Minister this ? I have known him;
I have respected him. But I am surprised
that he has adjusted himseif to the kind of
style that has developed in the Government.
Are we to expect that this is the style thas
he adopts and approves ? If he does not,
one is entitled to know from him what he is
going to do to see that the style is changed.

SHRI S. S. KOTHARI (Mandsaur) :
Mr. Asoka Mehta, having been critical
of Mr. C. C. Desai, and the Deputy Prime
Minister, has opened the gates for his own
criticism and I hope he will not mind it. I
am glad that wisdom has at last dawned on
Mr. Asoka Mehta and he has realised that
there is a limit to taxation and increased
reliance should be placed on borrowing
(interruption:) when he was Minister he was
responsible for the 109, surcharge on perso-
nal income tax and corporation tax. Three
years ago, when Mr. Sachin Chaudhury
was the Finance Minister, like Sikhandi
from behind the scenes, he directed him and
the surcharge was imposed. I ‘asked
him the other day in the Central Hall as to
why this surcharge, which had resulted in
diminishing returns, had been imposed.
He said that if he had it in his power, he
would impose it again and again. Thank
God, he realises his mistake now.

What happened to the Third Plan ? It
failed despite heavy taxation. They
were able to obtain Rs. 2,982 crores as
against Rs. 1,710 crores which was stated
in the original scheme of financing. Perhaps
that wasthe only target that was so well
exceeded. It adversely affected production,
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savings and ' investment. The indirect
taxes, which were increased to a large
extent, adversely affected production and
exports and increased the cost structure in
the economy to such an extent that exports
became difficult ; the country was faced
with a balance of payment, crisis and deva-
luation was forced on this country. Mr.
Mehta- himself was responsible for that and
it was in turn responsible for his eclipse
also. At the end of the Third Plan what
is the position ? The cconomy is in bad
shape. There is wide spread frustration
on account of privation Hue to high prices,
back breaking taxes and none-too propitious
investment climates. It was a novel thesis
of Mr. Asoka Mehta that in a developing
economy we have to learn to live with
rising prices. That is the basic features
which has been responsible for the inflatio-
nary tendencies in this country. The real
value of the rupee has declined
to about 12 paise of the pre-war
rupee and if the Fourth Plan is put
into effect, it would probably result in
another bout of deficit financing and addi-
tiohal taxation which would lead to the
value of the rupee going down further,
perhaps to about eight paise. The Planning
Commission has received a legacy from
him which it is finding it difficult to shake
off. In its formulation of the Fourth
Plan, the Planning Commission appears
to be determined to practise ‘growthman-
ship’ without regard to the availability
of resources. Thsy have conceived of a
need based plan, which may be good
politics but is bad economics. We need
a resource-baszd plan. In the context
of resources, the Fourth Plan placed before
Parliament appears not only to be over
ambitious but also an exercise in planned
fiscal recklessness. The validity of the
assumptions underlying the estimation of
resources at Ry- 10,839 crores is also ques-
tionable. The projections appear to be
the triumph of hope ovér experience.
Like Mr. Micowber the planners seem to
live in the hope that something would
eventually turn up. . That was done during
the period of the Third Plan produced by
Mr. Asoka Mehta and his colleagues, that
is still being repeated again in the case of the
Fourth Plan.

thnwecometothemour::upanof
it, the balance from current revenues have
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been taken at ‘Rs. 2455 crores. In the
Third Plan there was actully a minus balance
of Rs. 419 crores. The three annual plan
together have resources of about Rs. 362
crores. Where are Rs. 2,500 crores to
come from ? The fact emerges that
there is an over-estimation of Rs. 1,500 crores
with regard to resource on this one item
alone. Withregard to surplus of public
enterprises, there again they have assumed
at least Rs. 300 crores of excess resources.
1 have no time to go into details now.
Rs. 1,500 crores plus Rs. 300 crores make
Rs. 1,800 crores. ® The additional resource
mobilisation is estimated at Rs. 2,700 crores
by the Planming Commission to cover the
shortfall admitted by it, and Rs. 850 crores
is the target for deficit financing. So, the
total comes to about Rs. 5,350 crores. Witha
shortfall of a gap of more than Rs. 5,000
crores, the Finance Minister would have
year after year to face a big gap in resources
this Sir. Plan is going to prove like the old
man on the back of Sinbad the Sailor
and the Finance Minister would become
a prisoner of the Plan. He would have
no alternative but to raise resources on a
very big scale.

When you come to resources, there are
only two things that remain: taxation and
deficit financing. With regard to taxation,
may I submit that every effort has been
made this time to tax agricultural income.
The Government have already run into
difficulties. I do not know what would
be the ultimate fate of the wealth-tax on
agriculture, but coming to the tax on ferti-
lisers and pumps, I am glad that the Finance
Minister has withdrawn the duty on pumps
the duty on fertilisers is still there. We
have learnt in school days that the Indian
agriculturist is born in debt, lives in debt
and dies in debt. At long last, the agri-
culturist has experienced a glimmer of
hope, a ray of 4ght, but the Finance Minister
has imposed on him a duty which would
reduce his prosperity to an extent and also
give a setback to the agricultural revolution
in this country. That is something to
which the Finance Minister must direct
his attention. No doubt, incomes have
gravitated to agriculture, but they must
be mobilised through small savings schemes,
life insurapce must be carried deep into
the rural areas, and there must be mobilisa-
tion by issue of rural debentures. A pro-
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gramme of borrowing would be good,
but to tax agricultural income heavily in the
very first year of the Fourth Five Year
Plan does not augur well for the future
of these Plans.

Now, coming to the Planning Commis-
sion, it has failed to take cognizance of the
distinct features emerging from past ex-
perience of overambitious planning and
as I said, the conditions are set for another
bout of large wasteful outlays, deficit
financing and inflationary spiralling of
prices. I would like to sound to the Finance
Minister a very ssrious note of warning
that if the fourth Five Year Plan is persued
in the manner in which it has been conceived
and presented to this House, I am definite
it is going to lead to inflation and it would
be difficult to control it. We are talking
about price stability, but already the whole-
sale price index has touched 212 to 213
points. It is steadily creeping up. If this
%s the position already, I wonder what is
going to happen as the Plan progresses and
as more and more taxes are imposed and
a large volume of deficit financing takes
place.

As I have said time and again, excise
duties, enter into the cost of commodities.
They lead to rigidity in the cost structure
and higher cost of commodities, thus
making it difficult for exports to be main-
tained or to be increased.

With regard to the allocation of outlays
in the fourth Five Year Plan, I should like
to say a few words. It appcars that in
allocating the plantarget or outlay bstwecn
the public sector and the private sector,
ideological considerations have prevailed.
In my opinion, it is necessary that in view
of the tremendous gap in resources, the
outlay in the public sector should be reduced
by about Rs. 2,500 crores and about Rs.
1900 crores should be added to the outlay
in the private sector. Why I have taken
Rs. 1,900 crores and a reduction of Rs.
2,500 crores is because the capital output
ratio in the private sector is less thaa capi-
tal-output ratio in the publkic sector.
That is a fact, and it is because of more
efficient use of resources and better imple-
mentation of the projects. Therefore, as
1 said, if we cut Rs. 2,500 crores from the
public sector and increase the private
segtor outlay by Rs. 1,900 crores, the target
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of growth will be maintained and a balance
would be imparted to the fourth Five
Year Plan... The Jan Sangh at their party
meeting at Bombay recently passed a
resolution that every person must be pro-
vided with work. That was a very impor-
tant resolution because, despite the various
plans that have been made by this govern-
ment unemployment has been on the
increase. At the beginning of the Third
Plan, unemployment was about 7 millon
people.  That figure has risen to
12 million at the end of the Third
Plan. If this is the rate at which unem-
ployment is rising, I ask what is the use
of planning. If this problem has to be
solved, medium and small-scale industries
which have great employment potential,
should be encouraged. The Japanese model
of industries, which are power-driven,
should be considered. If it is applied here
in this country, I think we could make some'

progress.

No doubt, public sector industries and
big industries are also necessary. With
regard to big and giant industries, I would
submit that it is necessary that swadeshi
technology, or our own technology,
should be employed to -the maximum
extent. That is very important. No doubt,
we need foreign sophisticated technology,
but only in these industries were our own
domestic technology is not sufficiently
developed. Attempt should be made at
self-reliance. But here again we find that
the reliance of this Plan on foreign aid is
more than that of the Third Plan. Budget
receipts corresponding to external assistance
are taken at Rs. 2,514 crores as against
Rs. 2,423 crores during the Third Plan
period. While legitimate doubts arise as
to the availability of this quantum of foreign
assistance, the talk of self-reliance and
dispensing with foreign aid appears to be a
hollow slogan, full of sound and fury but
signifying nothing.

There are certain other assumptions
in the Plan which are also not correct.
A return of 15 per cent on capital investment
in public sector undertakings and 11 per
cent on electricity concerns has been
provided for, which appears to be patently
impossible according to present indications.
Besides, industrial production would not

APRIL 29, 1969

Finance Bill, 1969 248

reach the levels which would match the
considerable amount of outlays made
and money pumped into the economy.
In my opinion, the whole Plan is a blueprint
for inflation and devaluation.

I now come to very important point
and thyt is a big lacuna exists in the Fourth
Plan. This Plan should have provided
for “indicators of alert”. Their function
is to detect in advance areas of potential
disequilibrium in the country and enable
short-term interventiongto operate more
selectively and effectively. Even in France,
where indicative planning is adopted, they
have provided for certain indicators of
alert in the Fifth Plan (1966-70). Here I
would suggest certain indicators of alert.
Firstly, an increase of 10 points in any
one year in the wholesale price index;
secondly, an increase in unemployment
figures by half a million in any year, thirdly,
fall in exports or rise in imports by Rs.
25 crores in any half year; fourthly, a decline
in the index of industrial production by
five points in any quarter over the previous
quarter or the corresponding quarter in
the previous year; fifthly, a similar indicator
of alert for agricultural production and,
finally, a decline in national iincome by 1.5
per cent in any year. These indicators are
intended to warn the planners and the
government in time as to what
corrective action is needed. Therefore,
I would submit that in the Fourth Plan
these indicators of alert must be provided.

Now I come to the Finance Bill itself.
The Deputy Prime Minister has been good
enough to announce certain concessions.
But I would like to make some remarks
on this. With regard to advance payment,
he has realised that 15th December for
the last instalrient payable would create
difficulties for industries ‘Iand assessees.
The legitimate right of the assessees should
be restored. Why complicate matters
further by providing that the Central Board
shall issue directives with regard to the
class of industries which would be allowed
to pay the final instalment in March. The
privilege should be universally available.
1 would, therefore, request him to reconsider
this matter and provide directly that the
fourth instalment payable before 15th March
shall be there for all assessees.
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With regard to wealth-tax; when he had
increased the penalties last year, I for one
said that I would not criticize them; my
only plea was that he penalise the tax-
evader but integrate those penalties with
a reasonable tax structure so that more
and more people may revert to payment
of taxes honestly and are brought to the
righteous path. But this year I am too
critical of the new wealth-tax penalties
for non-filing of return. Just because
a person fails, to file a return, to
provide for a maximum penalty of 100
per cent of his wealth is, in my opinion,
not at all justified. After all, we are living
in a democracy and the pecnalties and the
measures must be reasonable, equitable and
justifiable.

The unkindest cut in the Budget, is the
imposition on the middle class. The middle
class has hardly recovered from the burden
imposed by inflation which had occurred
and was of a severe type and taxes have
been- increased on incomes between Rs.
10,000 and Rs. 20,000. On registered firms
also, the tax has been increased between
Rs. 10,000 and Rs. 25,000. In my opinion,
they should have provided for some relief
with respect to the middle class and on direct
personal earned incomes. I would describe
the personal income taxes as surgery without
anaesthetics.

MR. CHAIRMAN : Are you the only
speaker from your party ?

SHRI S. S. KOTHARI : No, there are
two.

MR. CHAIRMAN : You have already
taken 15 minutes.

SHRI S. S. KOTHARI:I will take
another five minutes. [

Besides, we find. that indirect taxes on
sugar and petrol have been increased. These
taxes also result in imposing a heavy bur-
den on the middle class. Besides, taxes on
cigarettes, electric fans, domestic electrical
appliances all squeeze family budgets and
hurt the middle class and the intellectuals.

A sophisticated tax structure like ours
cannot afford to have the same rate of tax
for earned and unearned incomes. 1 would
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suggest a very simple remedy. Just as in
the case of priority industries, you deduct
8 per cent from the corporate taxes, so
also in the case of earned incomes, give a
tax-free deduction of 8 per cent. Let
that be a benefit to the man who works
for his income. That would assist in
production, savings and investment.

I should also like to point out that the
process of simplification and rationalisation
of taxes that had been initiated according
to the Bhoothalingam Report, has now
been almost abandoned. I shall give two
instances. One is with regard to corporate
taxes. The sur-tax on company profits
is a tax on efficiency. It embodied the
principle of progression in corporate taxes.
I would submit that progression in taxes
with regard to the corporate sector leads to
inefficiency and poor utilisation of resources.
It penalises efficiency. In my opiuion, as

. Shri Bhoothalingam had also reeommended,
this tax should have been taken off. If
you see statistics, you will find that out of
150 countries in the world at least 144
countries have corporate tax rates which
are below 50 per cent. In our country
they go up to about 66.25 per cent. That
has to be taken into account if production,
savings and i are to be stimulated
and if the capital market is to improve.

Instead of being used as an instrument
of growth and economic recovery, the
Budget has become an annual exercise
in bilisation of d r
and in the process the tax load on the
consumer goes on increasing year after year
irrespective of the taxable capacity. In-
dustries are indiscriminately selected for
additional levies till they reach a critical
point and then some relief is given. I
would point to the cotton mill industry
and say that this is an instance in point
where excise duties and taxes have been
increased to such an extent that many of
the textile mills are on the sick list and some
of them have closed down. Now some
relief is given. But why carry taxes to
such a stage that it leads to the industry
being on the brink of disaster ?

I would strongly urge the Finance Minjster
not to whittle down the development rebate.
It is a powerful, positive, incentive for
industrial capital formation. If the deve-
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lopment rebate is whittled down, it will
adversely affect industrial growth.

With regard to the tax on registered firms,
I would like to make a special plea for
professional firms, a large number of whom
have approached me in Calcutta, Bombay
and here. They cannot convert themselves
into limited compani The registered
firms tax rests heavy on them. Either the
tax should be taken off, as recommended
by Mr. Bhoothalingam and also previously
by the Law Commission, because it was
a kind of double taxation or, at least, the
surcharge and the special surcharge should
be removed for professional firms.

The last point that I would like to make—
I am glad Mr. Fakhruddin Ali Ahmed
is here—is with regard to the industrial
licensing procedures. Tata’s Fertilisers
Project is not an exceptional case of licensing
delays. It is only one of a number of
projects which are strangulated or party
suffocated in his Department. The licensing
procedures are cumbersome and they
constitute almost a maze which many foreign
entrepreneurs are not prepared to negotiate.
If the country’s industrial development
is to be boosted, such licensing restrictions
must be reduced to a minimum. Instead
of too much licensing restrictions, we should
have economic bureaus to give advice to
industrialists whether to go in for a parti-
cular branch of industry or not. I would
urge upon the Minister of Industrial Develop-
ment to accept this challenge of develop-
ment. Let him dynamise his Ministry and
impart momentum to economic growth.
Industrial development cannot brook any
delay. If he cannot cope with the pace of
development, let him select another Ministry,
Education, Health or Community Develop-
ment. :

As my time is up, I have done.

16.27 brs
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@ i W @S BY g geR W
A g a1 ST § ae ¥ fax
W T §F a@ & AT@ET faed
@ | 9 & A A T A1
g B AW T F (7 $To FiATIA
Y reEra 7 ifeaw Fifqe 916 AoTES
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[ =it Ao wa= ]
wrrtaE s & oy ag s feam
TR ¥ THHT TR eua far srtaw
gfee & &K 97 #1 fa=e rad g
& o FSFT & TFE § TES R AR
g HT Arfed | fgrawmts
AT Y Y FAT A 7 FT @ L
frew &t auf ¥ T8 fage & st w18
NIEREE FHIFA W AW
AT AT ST @I 1 AT AT |
& 78 a7 femn } % soaar & =W
& foll Foaa 7 e ) 0F @R 9@
T S § AR Sue fo de
TETEAI R |

faETR ACHTR SATTY ST F & R
forg a0 ¥ fow w, 99 &7 & sm
FoaT & @@ F fou @ ¥ ) § 99
@ ¥ = w1 Qfu Wifs s
fage @#ix zfaw fagr = fasmn
qgd & §, T I G gAA & fou
FRARX @ AT | TEERES &%
T FHTHRM T8 TATTAE & ST
ot et faes A WA § qeAT 09
g AL MR TS T AT g —Ig WY
@ AT qgaw # feowmm Ftg
gT, GEOYT FN G HT IR ATHT
gT @ HX N gEE feiew @k
e g fage @R 7 37 & arw
4§, I9Y F 9gq afes swifaqge | &
IEAT ATEATE o I AR T §%
e o A g T A g g fr g
& gug 7 i o, wits o g
A @ I & g T T
Qg & AT AT F A9 g=1 S agar
Srar @, wifs el far ge s &
TG agdr ST §

T Aw—am ¥ 125§ 9w
T HI L AGAT G G G

APRIL 29, 1969

Finance Bill, 1969 256

T @ ¥, a9 g AAGATAL THAT
TS A 1957 F 9w 9% Fodr @Y
1948 & ag afgw 7 g &6
fow o & g 9 g afaw Y, 9@
9 JEw @ded F dur A §w
F fear, (T dE A AT )
T 433 i, afem ag g fE 9w
FO § ag Gfaw W gE T &
A q<F UF oA ag W o4 fr 5w
% foaed gom 4, 7 #1 T
e av faeclt #fgd, TR=T a1 Fg@ ™
Ffgd § 0T FOF a0 FeT7T 5 F oY
R R qrferearer sa &4 29 foq Fay
ST aTefAal #1 FH W TE | T
Iq IO F T AEAAT F SFC
I FY TRIAW IFT S F IS AGT
IOT & a7 FTT 3T quAT A}
37 3T 1 oaQ, 1958 ¥ IgEr &
=T fear

9 GWIEAT ¥ I9 qHG G SV
fomr T gl 1 1955 § w7
Iy FHA dorf e @ wwEr
o faa fear | S F A 1957 &
faar FHA &8, @A W fa=e fear
fee 1960 ¥ g w9 *Ffwe e
TeTRE  gEWIfAE g &1 |¥ar
99 7 ¥ faae feam | @9 # vy a@Y
f& @ 9 F 9 FET TG dR
1959 ¥ 1962 TF W@ I 7
e W & §7 § O W 90 |
3fe7 3 91 & SIAT T X T FEHC
FFAA T QL A T
T fear | T gaew § A AR AR SR
fag & @R At F farma ag g e
T T FTTSY AT T & ST TAATH FT
g ygm g, Afrmied g g fv
Tt W AW * fou Ao A FH A
TTa 41 & f& el 7 9 7 fow far,
IEY Y 77 fear | e afs aea
# 3@ wma A fgama F ST 9 At
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T @ & sax qfise - & 8 AW
T 99 | AW qE 9 q1@ I
IR 9= 78 ga 90w e s
TE AN, TG 94T TG FA qH TS,
A 3w ol qwear da7 & oY Ot 5
IF S §Y A FT Fgl IET F I
T, JEFY AT FA F, AR § ITH
HY T9MH, T TEET F FTOT AT
& fod ag 17 9% Sar 91 5 A
FY g & A I & | T FICU
q IEN 9T ATS A A FHY gE AR
e g | afe & ¥ grshy 3w Tow
I AR TAITH AF Tar ar w1
ma@'ﬁiﬂm@ml

T ogq el & A A 1967
FTH qa-qqgX Iq TAT F HAT STo
T T § g9 FW FT AT | TR
T @k afgw fEEs w8 @
wet a1g wag v fag A, 9 ge
F W@AATS §—agd ¥ &7 FAl wgeA
71 fog #X oF-0F 9 & Ja9 SgIH
fe3w 7 fad, ofew Sas T 4T gy,
% waT G JoqT § | ST q}
¥ aeeTQr wEl F g R, 6 @ e
@, AEEA 7 A s a6
7g M2 N A g, SR & A foar
T | ALY W F fOF R g A8 WA
& fF ag 1€ F I g, O ¥ AW
12 % ST A @A AT avg FL I | AfER
uw few qg #7 @%e W 0 qw B,
g 3 a9 Wt R aFar §, 99 grod &
Tgt ¥ dme AR W wW & ok

it Tqo THo awwl : fecat § Fowal
T % awar Qfd |

it qegea AW ag AT TS A
THAT &, I T AfSHT qF FAATTAM |

=Y Q"o THo TANT : IAFT IFHIEHA
AT F FOT ATlEA |
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St AW SO 99 AT AT
#fam gv Igaed & o7 ger
Hfsm, 3T 39 a9 a% # fomar T8
g, 3 faeeit § a1 oy gt AT
T

fmgmE@afFam & qug
F §aES FOEEE &Y W= TE
g FEAS FT AT § AR A S
< F T e ger &, I ar
& fFer & el e §, 9 s |
FT A, FIE TG Fg AT | G,
T T 3w ot fet-fer 79 @ d—
TS FT W, Al w1 A, T TR@E g
Hew 7 fafedy ifer ok &fcfs
ifew & fod st #fearg do1 @ ot
| @& 9 77 ot Fg aEan g e
QAT & FHF AT I ATIH qIF W
R OF G I F—TFTHT FT | 79 AR
JTRFSE T AR T @, ar
W ©F g% ¥ FTH THAGT TG L |
wied @ gfe § sTow @ awen
X = AT =nfgd@ |

L T GAA T W AT ISAT §—
TET IR TG AT §T § 99 ALY q,
v 7% & W F1 I T & AR FAre
e, 1964 # yqER ag  Feerd
s IR & 6 s At #v $feom
3, sefen &, oy & o9 g
9% 9% | I H & o AE 40
@TE TAT &4 H TF agad 98T FAT
“FEYara”’ &Q=T 9T, S 9gl T[T, qWY
7 qrow feasr afe A FT ger fF se
qEAT ¥ FOHAT F AT T F agr
¥ zfenif & stmar mar AR EgfeRfer
# A9d® g 9E ¥ gF T | W
gar® ag & 6 g v ¥ @ v &
o ?oFn oA 3T w A
e ALY ot #A ag AR faeery
Y & TS AT SV I F T R
o7 IEH A 9IS ¥ FHEFAT S AT
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(=7t Hegwi sl

Tt 1 3 7 W ¥ agi 9% 9 gl
# woa # st & @ wwled
FY o gt & fF 5@ W R et
qT Jfrer @ w3 a4 g ¥ o
agq a1 o ag W T § E I
@ g g 4, W A gen
gt &, i & fe-fea faem e
& I g gl

oq & TR A I WA §
F T AR F T TG I A
60 ¥ zifes qEwe 5571000 w
(=7 =&) e &) SfT a0 wie-
BTESL & a9 T G Igd TS F10 AR
wieaTga a0 ¥ 70 F T & Ay
I Fan | frme T w1 fgEw
IqH T FRTTY |

ITHT oY forow§ & ag F oo AT
g 3T AT E ¢

“The Ganga and its tributary the
Gogra provide fairly good navigation
for all forms of water transport and can
be kept open for navigation throughout
the year for shallow draft vessels. In
Bihar particularly 400 miles of water
ways can be utilised for the dist.ibution
of agricultural produce and movement
of consumer goods from South to North
Bihar.”

That means vice versa also, North Bihar
to South Bihar.

“Besides, inter-state traffic between
Bihar and the distﬁcts of adjacent States
can be developed........

I
“In order to facilitate this traffic the
navigation channels of the Ganga and

the Gogra require constant dredging and
bandalling from October to May.”

7 g =1 feord & S e
@A T FIfF e 7 T@q 448 W
IO TR g g |
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TR T OF I g ¢ o
FEE F TOH § AR 9 TF
FESET FIX FEIEAT ST mefaa,
A9, goTfedl w1 JAC & & |
w3 & A F A F @S F FH F
R & 3fFT TR & I7H T S
A oo F aga fael 2 3T A
ATST Y I I SH qE A
T & § R g g
# sronr fvare fegrn = g fa
A foor AW Faga aw
at g & it sfes www & R ae,
fagrt sk smam 1 s, sRgE W<
A FT FW BYW ST ¥ FHAT 4T
ATA W ITH TR, T A T
WA AR QE 9@ E§ AR
S R § | T faw 9T 9T Siearee
[ G @R | a7 R &
1 f a8 71 757wt ag s
A gorfaal & fod T #T 5

ST A gy

H FE A AR agy @ a
of 3fFT T T ¥ | ST § 0z
I FX W E 5 0@ Awr T frow
AN AT @ 78S T oAt 7 A7 o
F4 § wifs 9@ AT AE gEq AT
@ 4T | g9TR |

=t A%z vt (Fra) : awrafy
ey, faw W@ wERT & W faw
g da fFar &, s 9 ot 9@
@ 9g oo faags s @i &
T swfasts fagial s1 wor Siear
2 TR dfuw & sifwite fagi
# us fagia ag & & anfaw afs
FAAF A AT AMED, TR
1 T TE Y Arfed | S faa
fadgs & 97 WY w9 &, F w@E
aifas afrEl &1 FEEEO SR
TIATETY FT AGT FH a0 § | T
TR & gATR Ffaan w1 gEa st
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fagT ag & i anfors ok S e
1 59 forar o | S 3w far frdaw
qAad w0 § aft 9T ) ww
frar @Y ag enfaw  fawwar ek
fw  faumn wed F aod ek W
TFM | T T § gAR GfauT w1
& wifaie fagra a7 @ fF @Rl
AR s eaaeaan #7 e # Y o
T asft g e w7 agt 9%
SIY aaTaT § SEE AT g & fr @d
A anfers wawaa @ e A g |
¥ & ¥ 3g fau favaw s
dfaum & qum wifaaie fagrl &t
TST led qUeT § | AL T TF HweT
Fo W fFdaR g mefr i
T fvFe w fand fr faer s ame-
AT SRy S GUATA Y A1 B
HITTHAT 4TS X 50 qHE A F70 5FA
fean g ST g AT WeRR W faw
fadas & § JET & | AT A% TR
TR & 49 q@ ST T B
aTe F1 feue 1 I FLET A IfFT
w fdas & R 9a@ ot we w
Y qEF TS D JEAT T AT sy rEE
TS F FARETE ATTAAT & 99 Seqeny
I § ST FT § S9F I AT A
FT g dgdT & TR ATF THE
& T @ | aga il 9% 3 gwSER
AW 9T AR TV TR & gL ATHH
TR FY AT #, I@ qrE ) foum
FT R T @ ST NS WA FT
g Y qEE @@ § ok Yw A
FLEL 7 TGN & 19 F749 #
@ & a9 § JaF! four A
& JET TEET HCO g5 & T e
AA A qET & qEAGHS TR
P ogfr § ag amgfrw e &
g R 9w agfd  dET F AER
IR At 5@ graey F A AT fa-
BT e F a1 o o gH I
fr fFg aw@ ¥ w faaas & s
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TR TR T Ja7 77 FF A,
TR T TgA FY FHI, AT
dfaur & fagral  F1 o7 wied gy
R AN A oER §, TR
R o faay 5 goTeTy A A% IEA
FY ST FA T ATH T AT F-HTHR
fear @1, 39w w-sEwE A aafy
I AT HR FETE T @Y & | TaE)
X Y oy &9 9 & W ag AW
R TN § f5 aww wfgd afew @
S FI-TT ITRR &, 718 e, fawer
AR 3T % Y 4T I AT AHAHT
AR dz fd & g, s e we &
AL TN

st gww = AW (IwH) ¢
T ST AT W & 1w § onge
;’é’%—miﬁ'{maﬂ T
1

MR. CHAIRMAN : The hon. Member
may resume his seat, as the quorum is
being challenged. Thg bell is being rung. .
Now, there is quorum. He might continue
his speech.

=t aviz mat : awfy wEEE, o
IF & fa<ita ameEl A F40 F7 Qv
AT § 3T T ATH 9 FTLTT N
AT § FAWIK FUY 9T &F9 ® a1
FY TGI § EA T S TS TATETK
g3 gz e AW QR &
I AT TEAT IEA & | g SAo9HT
fae st ST @A ART & 9§
T AW & I IR GAT I | A
Saerie fae, SR #1 o faar o,
AReT FHRE #1 g F garfaw
AN g qEE S AHNER § SR
1954 X 1960 ¥ & 9 12
FT 13 o1 TF T, AT I &H
1961 =T 1965 % = 25 arﬂz
47 3@ T | W@ Y I 99 WEN-
gfeee € SFET a7 a8 IO T F §
SgorHe f@e & 9 X K 99 s
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wiat § g wafw & @ &, g
femg & @ @ O FET 9% S FEl
FT A1 oA & foF oo @ § %
format wwfs g & vt W EBAFH
2ag 31 Tfgd | faw & &
foreer@ & aQ arer @} fager § )
AT §F F FY X TG F AW F SO
FY T HY AT | HIOLST ATE AT
q I § 9 g AT T § 1% F I
fagmal 1 o7 Wi © & fmar g
qav AT I | e wT e wfaene
¥ @R fFar § fF gemierd #1 T
FgA 3, s fawaar F FHFG
3fe IR A% gus faada 19
A FEAT & 1| AR 9 SqoTHe fae
w1 AT & fr 1954 sk 1960
FAT AT T A IR TATH AT
a1 9§ 9.3 wHEEy 91 §v 1961 X
1965 aTd ad @8 FI 12.1 By
AR AT AR § TR
FAAH QR AT FW & &
TITETA FT FAGI FET A8T &,
Fea ¢ 5 anfus fawwar #1 7 F@0
TG TAFEE F A g
JEAT 9T € |

T FHT FY T W § A AT Y
e F AT G FAQT 9% 5 &y
FTE FT I W §, qEA T
TRIAW & A & gad a9 AR
agfoad 2 W@ & 1 fowepr o R
f5 @7 ae F W T F W
417 AT § 9% FT 555 FAT & 9
FaR faeer $ 290 FAT & 7@ *
510 FOT R AWE | IRT@a@ &
T ae & WA e #1138 FA9
R fagor W 320 FAT @
A AT FQ & |
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@t se faa fadaw & aeea
fra st 7 @ & 9 w foofes #t
AR T T FE | &G ZF 0T A
@t f& Agaaww I @1 famaa &
Y, e faawr Fgd & @€ I
feemr wfed | & g T@ &
T wiEE SO faw eEr #)
fasor M & faorlt =fe@? ar
I Tagd W frami &Y frey
Tifed ot @ A A Samew § )
TR WA a7 far 7R I
FME? agAIR R E ) W
g AT IO B qT A E 7 IER
e fath zrer 9% fagor ¢ 7 dga-
FT AW F AT AT Tl |
IR @ fadgw & 9fF ¥ 97 )
122 0T 57 &1@ %o *1 Afafeq
T T IA T QR & | rE
FAE I F F H A0 B G HEAT
AR NGATHT TAGT § FH R FT S
F1 9T, 48 & &9 faw fadas &1 a=ar
@E Y |
AT T | TR A FT JTSY
? 7 T § fomd dgesa swar o

fawrw w1 afawrfas S oo g0

7 A AgaET AT T g, o
AT F AGF §, TOER § I |
A g G § | AR A AW g
e g 9T @ afe gw 39 fr faes
17 aut & AR et #T, T F4 F,
36.3 WIEar ¥ 9T FT 24.5 HrEr
T & REFT rweaer $63.7 Hrar
FIEFT5. 5PN @ T § 1 v
FL QA A § AR TTE F 92F T
g1 aR @mF & § waow § e
ATIAH FAAT T IV qGAT ST § A
IAATF AF §, TR § 97 )
TR T ST §
17. hrs.

Ewia faofas & & o v Sy
AT FEAT AT § AR TG HewTRT |
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Tt Ft a@ § fF afer tde g oy
ST 97 IEH qww & foar o

SHRI H. N. MUKERIJEE : What is
happening there ? They are sitting in a
circle and talking.

MR. CHAIRMAN : Order, order.
Objection is being taken to the conversation
of hon. Ministers.

SHRI INDRAJIT GUPTA : Is it an

extension of Faridgbad ?

SHRI MORARII DESAI: Hon. Members
are not showing tolerance to my looking
this side even for one minute when I have
been sitting here for the whole day and listen-
ing to their seeeches‘

ot dvizemf @7 & ®F @A
wiroea & & a7 | Wlearwox
i & Ifaa & a8 7 wgr AT §
f& gw dxml &1 wmaR faw@
aed § | ST W TER § 39 W)
& T A g1 DG | TWE TH G
T § fF ErErd X § & qeE
R TR AT T EHT qQIAY | I S
F Ty # fawa & o g, afs
TS A TAAIAE AT ATEF ATHATC
#, TR , ITH qgfoad 3 2 AR
AT T [ FT FFL AL I HEAT

g
g1 o ¢ 6 Ffw fawa Y aw|

o Umo 480 ¥ g7 fo ot |
= folt Waﬁﬁmﬁﬁiaﬁgﬂ
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fres @t autf & wieast 1 @
T TR FU AT W fF ey
IRfragear agr A W1 1965-
66 ¥ swifaaw wehe 374.60 G
SfqeTar | ag 67-68 & TgHT 492
T4 2 4§ 9T 27 g1 ay 118 w9
AN S { AHIIH qohe F I
wE T 2 D Al # SR
afar # Frw 225 w98 wfy & T9rs
T & | 99 wieonad #t ge@ &dr
F fagmm & fou et smaws @ @R
Iq HieaTEad #1 Foq fes & auf
# 3T 93 T & a9 T gred § g
10 HEEY %7 39 9T F & & F<
AT &N N FAE AT @&
A EF Y © & 'TEET A9 qrEw
TR E AR TEF AT T F AT
e § Wifs o TS0 480 ‘# aq
g & fou e F atw w3 @
wmed & 1

guafa wEew, W AR # faw
fordtas %t oF fRivaT § | o 9F Tgq
I 97 TR FT 7S A & foR
IR fama @A & o WM SAaT R A
&7t #1919 oed 9 | I a8 fae-
faor agi aw @ @ fF sm ey Fw
T qeaT § | WioU W ) I
[Ed qEAT F AR W[ Sk
R gaeT fFaT g IR @ e &
ot frar @ ff 9 | S 2w
TRER § ITH TAH F o 9
Ty e AR

o St TR R § TR
qfeadw fFar & smiq 10,000 ¥ S%<
20,000 T F AW S T A@Y
TR A R s g A
20,000 ¥ IEX F AHET AT A
sAisTal @ e | wa afew
TATHT T AT Y 20,000 ¥ I
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I qTHAT arS & | I 3T AT ar
AT T FY I G TS 2 | S
10,000 & 20,000 =TT & AT &
TRIFTAL | I ATIAHTE ?
g faaw @ feomw & A w1 @
Far g i S o € e @ i S|y
IFAT &Y 7R FIAT AT § A A o
BT I qC AT JaAr & Afuw
T FTEATARA & 7

T 0% § a3l 9T FAT
TR R I ATTF AR A F
"% A% FgAT ameaT g fF oy sy
TN J[{E & 7 e § ag aga
g e § SR quiou Sad S
af ety F At qmawEaT &1 e
S ST Y AT § 9 o A Er
T &H FET MY R ITHT TR
@& Wfwie aff w3 @K s w3
HY ST ST F MG | Sferanes
F JUTST T TG THOT§ | G F
T @ 6 gt T e Y ager
s afFT & ag 7 Tgm 5 saw
aftq & Al 9t fagii 5 3T
facia arast &7 sfasin sl 91
75 EdY Fw § gfaq #X @Er @
IEA AR 5] aE § Ifg FI I AR T4t
# fa<ia areel &1 @9 & 1 & Tgw
ffUog T@ER g FH FX T 5
T AT AT FET TR FL |
# 3 A wewl & faa) & agea
g fr sifw ax F o &1 A dqenfon
FfaTT F TR F A AR A”
FH ST G F FET AMGC |
T AW § o1 R A Toq qHA
% fa<iior @resi o AT ®TaT AT @
a9 {5 sTawFar @ aw W 9@ 5 s
FE A FET &R F 9 g
¥ g § S 9% gAFaETR o S )
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S R gAfaaR O 7 7€ sawawar
g | T TE F sit faitg e §
IR afe firo foan ama At S s
ﬁ%a‘ﬁﬁum%ﬁ?ﬁwmin
feaf ag & v e Tat & Y fefr
AU § S g 7 1955-56 F wiar
AMT1967-68 % g1 21 7@ 196768
HAT A T QY T, A A iy
qET T GO P gI T S |
& afas % 3 ok ) aferw & @ e
O 9T @ § 1w S T T g
3 T AT R 399 AN afyF I
3, I AT g @TE T A W suwar
qET | T T A wew aER
TSN R | a5 7 F aE
A @M, ST A o1 shfg
W 1 AfE I weAt B faors ToT
AT A A ALY I |

T & A, a o R g
ag ¢ % ST s afs w frear
M g fod fo=m <@ afewe 8, 8
FH FET qwe. § 1 1950-51 F
T F T FET IR A5 16
Fg faoar o, 3w a1 grew =g
g 5 196768 ¥ 37 460 e
JEW IR | A = & aF
T qLFR F78 X Hafeaa gy o
1 98 9 ST § @o0gas 75
FaEaT F gAY § 7 HIS AT @
TR ], AT AT G FET AR HT
T 5,500 FAT To Fol AT 1
WHF FRFE T AEEN A T
T & T FT AT v feemn
S G AT &, T OF I
#FIT W | WA @R TER F
g FT 70 S FEE R
7 AR GI A TR § o7 74T
TEY grod # TS FIHTL FT T THAT
§ ! wfed  smawwar § 6 &
A Tt & fadia gFaeal & S
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gfaee fer 9@ R wE folr
#vg AR At FF oF fa wifee aq
AT A, BIEA HAIA a9 q9G 9T
a9aT § 98 ST T/ a9 aifs 39
TEY AN qaO© RARE
ITH1 I H AT AT & fga &
B &1 § gHT W g fear s aw |

far welt @ W faw fadas Sufead
fraT & g gwTy Wi afaur qur
sifRite fagte &7 77 Hieq aT § |
aifgd at 38 @1 5 W@ faw fadaw
FT AT T HT @ F TG 1T,
3fe gf  aware & f ot s oy
Tfed ot fae fadas § ag o &
Fog $ AT ® | FW A
e fay forda & ot 1K ag SoH]
g% & 9T aR T faa fqdws

qmE g |

+t foEamme (aEdt) o gwnfe
wRreg, g W afaum & S g
& ag g 3fe & s frar = A
7t & qoT TeaT g 5 ag s I
qEt SEET feaar @ s § 7
A mawHe fauee dREE | § B
fafeex & S 9@ T a9dT 6
% fohasrgem g At i & &
frfefre Tadde &1 T8 g SfeT &
wrge fafre & Fgar 9gar § &
3D PN P T AT F TAW TR A
q qm  wifearde Ay 1 st
N q ST a wm@m”raﬁ
aaﬂﬁ’fg‘{nﬂmﬂ"rﬂ@gémrﬁr
g€ 1 = Hro o 34TE F W WH IR
# g | B fAfreT &1 g
t fr oY i gAfafae ¥ s s§
g A & | F qeA =g g £ fres
g TS A 30 ST # AR T T
& TR e THY BN @ iy g @ S
wfafd & o & ? a1 W fa,
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#1§ weE FE W A9 A §
o T g, e Aot & gk |
zafed g~ fafree< &1 ag w80
S & & o) Fd w1 swfadw
& ST = nfEgd

a1 g e St SRS § FW §
Ig W1 99 FAA & AW § AR & @
qr | g fral 7 afea 7 W g™
IR fF ek F@ A S A1 F
fedt arEt &1 A AEF ST AnEar
AT gL AT AT FTST T | ST gt
e 91 17 o8 foft gf aw A
2 | &7 o Wwuifafedr a1 qumr
IR g dR < aa fa=n< e fRd o
AT SeW A€ § o A1 oY qeey ey

‘g7 fageT M A7 § 7@, q9 TAFRT

§ AT AFEST AT FH FL AR
qfsss it ag wggy w2 5 qieanie
& Wt 1 §© fefmdt & | (=aaaw)
@AMl FHg A T | R
T4 R B (A3 AT S| g R
F FW § |

fres feia fafaees, ot &o Ho
FOHETY, § g8 G fear ar
fF st AR afear £ ©o FHET §
& foar s | & g9 faua qX atear
STaT 9T, FET A W T qE q[H
war fem o wgr fF o dro o
FOEETY oW 919 § | 99 @R
F AqEGR AT TATHE F FE T
WHAF T LI TA
FEE TEL FTH & I ATH Frgfra=T
FY SATEIT FAT, TF TT T ga T
F U SF AR BE-BIA gfeat grr

SIS | MR ® AT § gW 9O Wi,

memma,aﬁ?gw
wﬁma@@mg.mﬁﬁ:w
#§ gam qt gar & 5 oIEwr W
T T A | "



271 Finance Bill, 1969

[ faramrora]

qEE A W @ d fegaw
WX § g% q9aT 4 o, SfeT g7 @
T g aSH AT A AER
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# aver, fagen aie a3 a3 $fwefozw
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Y qTH 95 BT TGGT A AT AR Iq
1 swfefes 73 faar v qv, 3fe
foxr it S wfae ¥ fear mT
# fred g8 fafrex = gagmam,
78 A fear ar:

Is it a fact that the order was passed in
hurry ?

IR s faar, ‘A1 fET AR qer
When you passed the order in 1955,
did you take the trouble to see what is the
case there ?

W qEe &1 SE™ W A faer )
# wade ¥ Fg1 Agar g 5 sua
FYAY F FTT H A=< TG g7 AMRW
ag T 7Y, T FL | FW S A A
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feg qwonm A1 T a1 e df,
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SET R § AT § TR qF 6
qTE &, SHY a@ ¥ AT WY FX, FAS
N TESH W g@ F, A
Y WINT W1 I &Y, W &Y, A
et @, e F T @ R
9%, T WY | EAAE FT HIE FAT
el |

T A A 30 H3a fqe 1 a99q
T g, Ifdde & T § fF TR
oy forierd 1 FwR | qF B
T IS aSt fefewe @, st g
ffere feil & TR W € | g
T I TEE E, T gl 4 gH
qoq 3 AT A9ET | AR fAeed
9% & A% QX g Al & Far v
S 20 9¥ & weF § TARI I FE
X avgh T@ FT A I F AR
R FTEAT § F9T , I R ATy
FI W AR TR F A A G
7@ fam F1 gwdw w3 § SR IFR
F@r g 5w fafes, &=
IRw gonr ¢ fF dfaam A ww
oY, & A9 AT ATRAT §, 3 TEAT
¥ FgaT argar g f o wew e wi
&7 sfae faar @ &, S weTies
rzew wfaum § f W €, 99 s
g% gfemt 1 SewRm faem arfed

SHRI A SREEDHARAN (Bada-
gara) When I rise to speak on the
Finance Bill, the powerful speech by Mr.
Asoka Mehta is echoing gn my ears. He
has learnt from his mistakes, from the
frustrations afld the agony he has suffered
as a Member of the Treasury Bench. But
the tragedy of our times is that we have
a Deputy Prime Minister who refuses to
learn any thing new and refuses to forget
anything that he has learnt. Probably the
inexorable law of nature is that people
on the wrong side of sixty take wisdom
only in doses. When the Budget was

+ presenteds there was scathing criticism on
the levy on fertilisers and the excess levy
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on power driven pumps. He struck an
adamant posture and it took him more than
a month to realise that the excess duty
on power driven pumps was uncalled for.
I am citing this as an example that through
the policies the Government are trying to
implement this country is being driven
to the verge of disaster and economic col-
lapse.

Sir, there is a big contradiction in this
country. Some of the hon. Members
have pointed out the growth of monopoly
in this country : The gulf that is growing
wider between the rich and the poor.
The hard-hit sections of society are engaged
in a titanic struggle to make both ends
meet. I do not want to repeat the story,
but there is yet another bigger contradic-
tion in this country. If you turn back to
the history of the last 20 years, it will be
crystal clear that the towns have grown
prosperous; that the industrial octopus
has grown wider while the villages have
grown poorer. The vast sections of the
rural population have been completely
left at the mercy of this Government and
hard taxation. While defending the excise
duty on fertilisers, the hon. Deputy Prime
Minister said that the peasants have received
the benefit from this Government in the
form of inigation, in the form of electri-
fication, in the form of agricultural credit.
I need not tell the hon. Deputy Prime
Minister about the various levies the poor
peasants have to pay. Wherever they have
built up some irrigation projects, wherever
they have built up dams, they have levied
a cess on the poor peasants; wherever they
have given agricultural credit, they have
levied an exorbitant interest of eight to
nine per cent. At the same time, interest-
free loans are given to Tatas and Birlas.
Villages have been paying very heavily
for the upkeep of this Government. This
contradiction is eating into the vitals of
our economic system and it will go against
the interests of agriculture in this country.

Similarly, a stage is passing by when a
sedulous attempt is being made of taking
away the initiative of the States. I support
the wealth-tax in any form; the principle
of wealth-tax is a landable and welcome
one. But agricultural taxes are the responsi-
bility and the right of the States. The
Deputy Prime*® Minister takes the pose
of a godfather. He says, “I will collect
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the tax and then distribute it to the States.”
Whatever is legitimately due to the States
must remain in the hands of the States.
The State Governments are not here knock-
ingat the doors of the Central Govern-
ment for doles as beggars. These two
predominating factors are a very disturb-
ing feature of this Finance Bill.

What has happened in this country
during the last 20 years has resulted in a
serious culmination of the economic policies,
where the small entrepreneurs are hit.
Every attempt is made to block their growth.

Take, for example, the compound levy-

on the powerlooms. In Mysore State,
I am told that this duty is going to hit the
small powerloom entrepreneurs, the small
man who is already driven to the wall by
the big industrialists. No doubt the
Deputy Prime Minister has made some
concessions but those concessions do not
even touch the fringe of the problem. We
are living in stirring times. When the
country is passing through a critical period,
we are spending enormous ts on our
defence. I am proud of it; I would un-
hesitatingly say that every pie spent on
defence is usefully spent, but there are
certain considerations which we have to
bear in mind. We are called upon to pay
so heavily for defence now. There were
times when countries became independent,
and no attempt was made to bring the back-
ward countries of Africa and Asia together,
to create a front against the enemies who
are threatening us across the frontier.
Defence was neglected. There was no
defence preparedness on our frontiers,
and nobody ever thought in terms of
defending the frontiers of this country.
Due to that negligence, today we are called
upon to pay very heavily for defending
the frontiers of this country.  Similarly,
in External Affairs also no new innovation
has been made. India, which began as
a powerful country in Asia, today we are
being assailed in almost every country
because we never took a brave posture.
In the matter of external affairs there have
been complaints that our external affairs
units in other countries, our Foreign Lega-
tions™are not functioning properly.

There is no mobilisation of man-power
to run these institutions, This is not a
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story which is Tonfined to one department
alone. Take, for example, the story of

"our public sector undertakings. We have

invested about Rs. 3,500 crores. in the
public sector. If we could realise at least
five per cent return from the public sector
undertakings, the levy on fertilizers could -
be withdrawn. But, then, why have these
pubKg, sector undertakings gone down the
drain ? It is because of wasteful expendi-
ture. I support public sector undertakings
and I stand by them. But what has been
done during the last so many years to
eradicate wasteful expendliture in public
sector undertakings ? On a number of
occasions, on the floor of this House the
acts of omission and commission in the
public sector undertakings are brought to
the notice of this government.
«

Because there is no proper man-power
mobilisation in this country, some of the
most brilliant doctors, engineers and techni-
cians do not serve this country and they
are going abroad in search of service.
About 800 doctors and engineers from this
country have gone to other countries,
because no attempt is being made to put
our economy in proper shape. This lack
of man-power mobilisation, this lack of
imaginative approach to public sector under-
takings has brought our public sector
undertakings to a stage of near collapse.

I know that there are forces in this country
which want to run down our public sector
undertakings. We have come to such
a pass because of our projected economic
policy of half-heartedness. India is facing
a contradiction today. Where does this
government stand, I would like to ask.
There are no half-way msthods in socialism.
If you want to implement socialism, you
have to go the whole hog for it. You
cannot build a stcialist society if you are
allowing the growth of monnpoly in this
country. ’

So, the final question that confronts the
Finance Minister is this. What is the
approach of this Government to these
problems ? Are you prepared to nationalise
the basic industries of this country ? Are
you prepared to nationalise the extraction
of mineral wealth of this country? Are
you prepared to nationalise the top Wing
industry in this country?
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I know the big contradiction that is
taking place in the Congress itself. A
report was presented to the Faridabad
session of the Congress and the Congress
could not adopt that report. That report
was not prepared by anybody from the
opposition; that report was submitted
by somebody who was the colleague of
the Finance Minister. Why was that
report not adopted ? Because, the Congress
is still not decided and definite on this
basic policy question. The laws of economics
are inexorable and the laws of eco-
nomics would npt wait for anybody. So,
while speaking on the Finance Bill, I
could like to point out to the Deputy Prime
Minister this. Here is a challenge before you.
If you are really a patriotic person, if you
think that this country should be taken
forward,«if you think that this country
should be given a new dimension, the only
way out is to present a socialist budget,
for which new innovaticns have got to be
found out in the methods of taxation.

I come from a State where our resources
are very poor, thanks to the attitude adopt-
ed by the Central Government. Many
of the industries which were to be located
in my State have been taken away. The
Precision Instruments Factory at Pudusseri
and the Phyto-Chemicals at Neriaman-
galam have been shifted to other parts of
the country. Our resources are scare
and our density of population on land is
very high. Still, the Finance Minister of
Kerala did not hesitate to arise resources
for the State by resorting to nogel methods.
For the first time in the history of this
country, it was the State of Kerala which
inaugurated the public lottery system.
I know that it is pooh-poobed by many
people and parties in various parts of the
country saying that it is not going to bring
enough into the coffers of the State Govern-
ment. Now 1 am glacf to say with pride
and confidéhce that the trail blazed. by the
Finance Minister of Kerala has been
followed by the Finance Ministers of many
other States. This is not the only new
experiment tried by the State Government
of Kerala. The State Government is
going to start a new scheme of hire-purchase
and another scheme of starting small-scale
industries. So, therc are other ways of
augmenting the income of the Govern-
ment. We do not depend entirely on taxa-
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tion. In modern countries other methods
are being used,

But here is a government which believes
in 18th century economics, which believes
that taxation is the only means to fill the
coffers of government. I would like to
ask why the Government has not thought
of other innovations. Such innovations
have got to be taken into consideration
because India is one of the most highly
taxed countries in the world. If you
g0 on taxing the poor peasants any more,
the economic structure of this country
will break.

So, new methods have got to be adopted.
The public undertakings have got to be
put on a sound footing. Where we do
not have enough wealth and capital, we
will have to find resources in manpower.
We have tremendous wealth in manpower
and a scheme for manpower utilisation
should be initiated.

All these should be linked together so
that a new break-through can be brought
about and new methods can be evolved.
These methods have not been evolved
by this Government; so, I oppose the
Finance Bill.

it %o Yo T (‘KF“NT) : JuTeR
TRIeg, 3% g A0 39 4w fagas a3
qSq T TIVT TG 4Y TUHT JIAEATT
HeY AErew quv fawr welr St 7 S« faw
fadas T & IaET AW AR I
qudT FAT § IfFT I A &, TR
FFAHRE AN § IR § @ @
&7 TR E | '

7 &Y forer Wl oY 7 Zgaded st @™
#T g fAfde # foq & F
ATH TS T @ ST a8 wieoad
FFIC IR I W BRI | F
aumat § 5 0w, @ oo & fou afage
el ®1 § Tga & o, §6 AT
& fou da smar OF far 9@ arfs
T ATGI T | AT Ieg A1 THEATH
FT GIRAT &TAT 95 @7 & 1 QfAET
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17 54 hrs.
ARREST AND CONVICTION
OF MEMBERS

MR. DEPUTY-SPEAKER : We have
received the following communication from
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Shri A. C. Kher, Ist Clas¢ Magistrate,
New Delhi :—

“I have the honour to inform you
that®Sarvashri Jyotirmoy Basu, C. K.
Chakrapani and P. Gopalan, Members
of Lok Sabha, were tried at the
Parliament Street courts  before
me on a charge of defying the prohi-
bitory orders promulgated under sec-
tion 144 Cr. P. C, in the area of
Parli Street including Raisina
Road, Rafi Marg, etc.

On 29th Apsil, 1969, after a trial,
I found them guilty of offence under
section 188 ILP.C. and ‘sentenced
them to undergo simple Imprison-
ment for ten days each. At present
they are lodged at Central Jail, Tihar.”

17.55 brs.
FINANCE BILL 1969—Contd.

SHRI BADRUDDUJA  (Murshida-
bad) : Mr. Deputy Speaker, Sir, the
proposals in the Finance Bill presented by
the Hon. Deputy Prime Minister, do not
raise hopes in the minds of millions of the
poor. It is really very unfortunate that
during the 22 years of Congress steward-
ship of the country, the poor have grown
all the poorer and the rich, all the richer.
Nearly 80 per cent of our wealth is concen-
trated in the hands of 75 families and as
a result of this there is not only no economic’
improvement, but there is crisis aftee crisis
in the country. These few families
have enjoyed, all the amenities, all the
comforts, all the advantages. Even now
they get tax-free loans when millions of
poor people in the country-side are knocking
about the streets for a morsel of food.
34.6 per cent of the people are now living
in abject poverty and misery. They can
spend only Rs. 15/- per month in the rural
areas and Rs. 24/- in the urban areas.
There are also millions of people in the
country-side who have not the purchasing
power to purchase even essential commodi-
ties. The inflationary policies pursued
by this Administration have caused
the prices to soar higher and higher to
a level which is far beyond the purchasing
posver of miltions of people in the country.
As 1 said, only a few people have greatly
benefited as a result of concession after
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concession being granted to them. It is
very unfortunate also that our country
is one of the highest taxed countries of the
world. Where the poor people are taxed,
and concessions after concessions are
granted to the rich. The Finance Minister
has imposed an additional excise duty
of Rs. 127 crores on the poor. Our
national indebtedness has increased beyond
all proportions. After partition, at the
time of Independence we had a foreign
exchange to the tune of Rs. 1,700 crores.
But we have wiped them off completely
and our debts have mounted up to Rs.
5,666 crores and odds at the present moment.
The position, therefore, is very disappointing.
While people of a few families indulge
in all fashionable dissipations, midnight
orgies, wild revels and mild sensations of
the ball-room, millions of poor people
live in hovels and amidst squalid miseries. . .

. st gwife @ed (FR)
IUTEAET HEIT, 3T § HIH TG & |
The bell

MR. DEPUTY SPEAKER :
is being rung.

17.55 hrs.
[ MR. SPEAKER in the Chair |

18 hrs.

MR. SPEAKER : Now there is quorum.
He may continue.

SHRI BADRUDDUIJA ° If Japan and
West Germany, smashed to smithereens,
pulverised in the second world war, could
have an unprecedented economic recovery
during the last 24 years, I do not see any
reason why India, with all the resources,
all the talent and materials, at her disposal,
with the goodwill of various nations of
the world, East and West, with the huge
assets at her disposal, could not improve
the economic condition to that extent
where the poor people of this country could
have benefited. But that is the unfortunate
position in which we stand at the present
moment.

‘Under the Constitution, the Centre has®
got all the financial powers concentrated
in its hands. N#turally the States are
being starved. The States cannot tax
wealth and income. They can tax only
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commodities. Even in the list of commodity
taxes they have sale taxes only the central
excise duty lies in the hands of the Centre.
Naturally the States have got to come to
the Centre for help, and assistance.

Unfortunately, however, after the last
general elections, relations between the
Centre and some of the non-Congress
States have been strained further and
further. I do not see any reason why, after
general elections of 1967, the Centre took
into its head to set up several parallel
police and security forces of the Central
Government, like the Border Security
Force, the Central Reserve Police Force
and the Industrial Security Force.

‘We saw how, during the last countrywide
strike of the Central Government employees,
the Central Reserve Police was deployed
in Kerala without consultation with the
Kerala Government. I know the Centre
has got the power, and nobody can question
the right of the Centre to deploy its police
force to protect its installations and pro-
perties, but courtesy demands that it should
be done in consultations with the State
Government concerned. Our federal struc-
ture is like an organism. An organism
must live, grow develop and expand
and the organs (States) should contribute to
the growth and evolution of the organism,
the organism in its turn conditioning the
growth and development of the organs.
In fairness, the Central Government should
not ignore the fact that the States are a
part and parcel of the organism.

Sir, we have here a man of the wisdom
and sagacity of the Finance Minister.
He is the last of the Romans who had
close association with Mahatma Gandhi.
Therefore, he inspires  confidence.
Whatever might be my political
differences with him, whatever might
be his approach to political problems,
I cannot but have my admiration for his
sagacity and wisdom. I would therefore,
look to him for some sort of guidance in
this matter so that Centre-States relations
might improve considerably. In the in-
terest of India’s security, in the interest
of India’s safety, in the interest of India’s
integrity, in the i t of the bal d
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development ‘of all the regions of the country,
it is necessary that there should be no
conflict between the Centre and the States.

.

The objective should be the delegation
of some financial powers to the States.
Otherwise, they will have to come to the
Centre for assistance and help in times of
emergency and difficulty.

'

Take the case of agriculture. For agri-
cultural improvement, we are thinking in
terms of family plannis3. I am not con-
servative enough to shut my eyes to family
planning when there is a population ex-
plosion. But in this scientific age when
people are scaling the sky, the Moon and
Venus, when man is out to conquer the
energies and forces in the physical world
and these energies are sought to be utilised,
organised, disciplined, arrayed and pressed
in the service of man, for his edification
and development, I do not see any reason
why we should have this fantastic nonsense
of family planning. Hundreds of crores
of rupees that have been spent on family
planning might have been gainfully utilised
for irrigation facilities which would have
ushered in, long before the so-called green
revolution, food self-sufficiency in the
country. I had a talk with an agro-econo-
mist in West Bengal. He said : ‘we do not
think about the technical know-how, we
do not care for better seeds or better fer-
tilisers ; We want only irrigation ; give
us irrigation facilities and we shall give
you three crops ; we shall give you jute ;
we shall give you rice and rabi crop as well
India would have become self-sufficient
long before the green revolution which is
talked about so glibly today. But even
now what is the position ? Due to bumper
crops thanks to the bounties of nature, we
have had some sort of improvement in
the wheat position—on account of better
seeds having been used.‘'dut in regard
to rice, even now it is less than what it was
in 1964-65. There should, therefore, be
no complacency in this regard. We belong
to the mofussil areas ; I represent a mofussil
constituency; I have been there only recently.
Our agriculturists, who costitute 75-80
percent of the population have no employ-
ment for five months in the year. When
uneducated employment stares us in the
face, what is the position of the educated ?
Our graduates, B.As and B.Scs. M.As,
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and M.Sc. B.Cams. and M.Colns., brilliant
engineers.—when - they compare their lot
with the lot of the Ministers, pitchforked
in the highest positions of trust in the ad-
ministration of the country, what is the
reaction ? Reaction is of rebellion which
bursts into flames all along the line. The
educational authorities should try to dia-
gnose and remedy the disease. They
must have some remedy for this deep sense
of frustration due to insufficiency of employ-
ment opportunities which stare our you-
ths in the face after their having spent a
lot of time and memey. When I see law-
lessness, I am inclined to ask the education
authorities to tap it atthe root, go to the
root of the case. Our educated young-
man and women want some employment.
They are the future hope of our country
they will shape the destinies of the nation;
they will control the growth of our economy;
they will contribute magnificently to art,
architecture, music, painting, philosophy
and the polity of Hindustan; they will
shape and reshape, mould and remould,
integrate and reintegrate the fissiparous
tendencies and - forces towards political,
social and economic reconstruction. We
must give them opportunities. We have
failed them most miserably. But in Russia
authorities have not failed. We talk
of family planning. Here I wish to.refer
to what Mao Tse-tung says. I do not
belong to that school of thought; I am not
a communist and do not subscribe to their
philosophy. Mao Tse-tung observes that
every man and woman born is an asset.
He says he does not believe in nuclear
power. If mecessary hewould hurl against
a nuclear power a million people and that
will be enough. I believe in the potency,
in the creative power, in the dynamism,
in the vitality of youth that throbs with
emotion and pulsates with new hopes
and aspirations for a brighter, greater
and happier India in which all
classes and comMunities would be ade-
quately represented each one contributing
according to his own light and convictions
to the political, social, cultural and economic
reconstruction of the common motherland.

Coming to my own State of West Bengal,
I would invite the attention of the hon.
Finance Minister to one point. The main
abjective of aur fiscal policy should be to
utilise the financial resources in a way that
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will lead to a balanced development of all the
regions. There are developed and undevelop-
ed regioms; there are strategic regions and
regions which are not so strategic. But
unfortunately, in spite of all tall talk
about reduction of regional disparities
and imbalances, the reality is that even
now the bulk of investment, production,
industrial employment and disbursement
of resources remain concentrated in a few
selected industrially advanced regions.

But it does not mean that all the so-
ealled industrialised regions are getting equal
treatment from the Central Government.
On the Contrary, in the matter of disburse-
ment of financial resources and the
issue of industrial licences, the western
region, " particularly, Maharashtra, is
getting the most favoured treatment.
The Central Government is showing this
stepmotherly attitude towards another
State, West Bengal. West Bengal is one of
the foremost regions of industry, parti-
cularly heavy industry. The shares of
West Bengal in the total Income-Tax
and Central excise duty collections of the
Government of India are 30.33 and 25
per cent respectively. Of the total income-
tax collection of Rs. 338 crores in 1968-69,
West Bengal contributed not less than
Rs. 112 crores. Similarly, of the total
Central excise duty collection of Rs. 1,320.45
crores, she contributed as much as Rs.
330 crores.

West Bengal jute is one of the largest
foreign exchange earners, earning as much
as Rs. 122.6 crores in 1967-68. The Central
Government realised Rs. 31 crores as jute
export duty in 1968-69. This, in brief, is
the place of West Bengal in India’s eco-
nomic set-up. But since 1949-50 West
Bengal has been gradually, but steadily
losing her position to Maharashtra,

The following facts will prove this :
in 1949-50, in respect of per capita income,
West Bengal occupied the first highest place »
among the States of India, and Maharashtra
the fourth highest place. But in 1964-65,
Maharashtra came to occupy the second
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highest place, but West Bengal went
down and occupied the fifth highest
place.

This is the position. I do not know the
reasons for it. West Bengal is going down.
Is it because we lack talent. Is it because
we lack imagination ? Is it because we
lack the material and moral resources ?
Is it because we are not capable of building
up the State of West Bengal ? We want
your sympathy; the sympathy of the Central
Government, the co-operation of Central
Government; little more sympathy, a little
more consideration, a little more helpful
attitude to improve the relations between
the States and the Centre.

Coming to the report of the Home
Ministry, we find the following. The
significant aspect is that the Central ‘ex-
penditure under the head “Police” has
been stepped up from Rs. 18.76 crores
in 1961-62 to Rs. 31.83 crores in 1965-66,
to Rs. 61.27 crores in 1967-68 and to Rs.
71.91 crores in 1968-69. And yet, we
find to our dismay all over the country
that our Scheduled Caste and Scheduled
Tribe brethren are being burnt to death.
The helots of Greece, the Plebeians of
Rome, fought and attained positions,
but these poor untouchables, groaning
under the iron heels of caste domination,
are being denied even the elemental human
rights; they are being burnt to death,

Sir, during the last 22 years, there have
been more than 1,000 riots all over the
country, Muslims have been butchered
and massacred in cold blood in thousands
and hundreds of thousands in the riots all
over the country. Their properties have
been devastated on a colossal scale. Their
mosques have been profaned and defiled.
During 1966, the number of riots that
occurred was 136. In 1967, the number
went up to 209, and during 1968, it went up
to 331. Any administration, the Home
Ministry,—would be ashamed of this
performance. If there had been just half

» a dozen such deaths in England, due to
the inefficiency, the complacency of the
administration, if there had been devastation
of properties on such colossal scale, if the
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people had'been burnt to death, the people
of Britain would have provoked a first-
class crisis, would have demanded the heads
of those at the helm of affairs on a charger,
and razed the Government to the dust.
But this barbarous state of things in only
possible in our administration ' where
wagton loot, this barbarous state of things,
loot“and massacre of innocents has been
allowed to go on unchecked, undeterred,
unthwarted Sir, in this administration, I
have not much faith. But I have faith in
the noble souls of the Congress. There
are noble souls - in® the Congress who
sympathise with us. In the hour of our
greatest need, they have stood by us and
taken up the cause of the Muslims, the
unfortunate Scheduled Castes and Schedul-
ed Tribes in the most humane, statesman
like and generous fashion. "We appreciate
the sympathy, the generosity, the nobility,
the magnanimity of noble souls, like Shri
Jayaprakash Narayan, Syri Nabah Kishore
Chowdhari and others who have so coura-
geously espoused our cause. Here I am
reminded of the words of Mahatma Gandhi,
who declared in the Nagpur Session of the
Congress: “] am a man of peace. I
believe in peace. But I do not want that
peace which is in a piece of stone or in a
grave. But I want that brand of peace
which is imbedded in the human breast
and exposcd to the arrows of the whole
world and protected from all harm by
the might of the Almighty God. I also
belicve in the dispensation of God, as
revealed in the Quoran.

" “Qul Inna Salati Nosoki
Mohyaa O Mamati.
Lillahi Rabbie Alaamin.....”

My prayer, my fasting, my life, my death,
my sufferings and miseries, my trials and
ordeals, my misfortunes and vicissitudes
of life are all for the Lorg of the worlds.

We are grateful to the DMK Party of
Tamilnadu and to the great Communist
Party of India; they have stood by us in
the hour of our greatest need. In 1964,
1965 and 1967 they took up cudgels on our
behalf when we had no quarter, no shelter,
no recognition, no appreciation, no encou-
ragemen t, no facilities and no opportunities
and we were being pursued to the bitter
end.. They took up our cause so heroically
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and that is why we lined up with the DMK
Party in Tamilnadu and the Communist
Party in Kerala and West Bengal in throwing
out thg Congress administration.

Sir, I would appeal to all progressive-
minded friends one all sides, Muslims,
Christians and people belonging to all
systems of religion, people representing
various shades of political opinion in this
country, various Schools of political thought
torise to the occasion, maintain the tradi-
tions of India which are very great, very
noble, very high, very inspiring, very en-
couraging, very much consistent with ordered
progress of human society.

Sir, those who struggle, suffer and bleed
for the cause of righteousness, truth and
justice On earth, never die, they never
perish; they live a newer life, a fresher
life, a nobler life, a higher life, a sublimer
life in the life of communities and the
nation. They serve as a sheet-anchor in
the lives of millions of Hindus, Muslims,
Christians, Buddhists and Sikhs. We
have got to forge ahead to an ever-widening
horizon of thought and action. Midnight
gloom and darkness threads the horizon;
clouds are gathering fast over our heads,
threatening to burst upon our shoulders
any moment. But have faith in God and
confidence in your mission. Then and
then alone we can create a new India which
will be full of hopes and possibilities of
growth for all sections of the people in the
country.

SHRI SHIVAJI RAO S. DESHMUKH
(Parbhani) : Mr. Speaker, Sir, I am
very thankful to your goodself for giving
me an opportunity to advance my views
on the Finance Bill before the House. The
Finance Bill in any country is an event
wherein the people of &he country judge
whether thg government is carrying the
economy forward or it can be held responsi-
ble for, what may be called, putting a
spanner in the wheel. The Finance Bill
of a welfare State is looked upon by ordinary
citizens of the land to'see whether that Bill
going to further the interests of social
welfare, whether that Bill is going to remove
the existing inequalities, if any, and whether
that Bill is going to help the economy to
grow and prosper. And if any of these
touch-stones is applied to the present
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Bill before the House, even though the Bill
may, broadly speaking, answer to these
requirements, I think it can hardly be
described as a distinct improvement over
the series of Finance Bills which this House
had the privilege to consider.

We belong to a fraternity who have
accepted democracy and socialism as its
objectives.” If we look at the provisions
of this Bill from this angle, whether it
enhances the interests of socialism, therc
is hardly anything to commend for thought
that this is helping the process of nationalisa-

‘tion, the process of public ownership of

essential means of production. There was
a proposal that import and export trade of
the country should be nationalised.

SHRI MORARIJI DESAI : Progressively
taken up; not nationalised.

SHRI SHIVAJI RAO S. DESHMUKH :
I am sorry. If it is to he judged from this
angle whether it is to be progressively
nationalised, we have to satisfy ourselves
as to what progress we have made in the
nationalisation of export-import trade.

Very little economies, almost insigni-
ficant countries, in the interest of their
economy have nationalised both the export
and the import trades and their economies
have been benefited. But our present opera
tion of the export-import trade only goes to
benefit that class of society which. indulges
in overinvoicing and underinvoicing, with
the result that the economy loses not only
millions and billions of rupees but also
its self-respect.

The economy is the breeding ground for
corruption and it unnecessarily gives in
the hands of those whose job it is to issue
what are described as import licences the
power to decide the fate of many moneyed
people. The moneyed people in this country

' specialise in this; they know when to strike

and how to obtain what they have to obtain.

In this light Iam sorry to say this Finance
Bill has not helped the economy either
to progressively nationalise the import-
export trade or to implement even the
limited propbsal that the export trade
being left as it is the import trade should
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be nationalised at a stretch. If that had
been done, the economy would have pro-
spered if not by getting proper prices for
the goods which we import at least by stopp-
ing underinvoicing and overinvoicing.

This racket of underinvoicing and over-
invoicing has to be broken at whatever
cost that would be necessary to be paid.
It is most unfortunate that even the moneyed
people in this country think that import
licences should better be auctioned than
routed through dubious means where certain
bonds are formed and certain big business
houses flourish at the exercise of discretion
of petty officials who either do not under-
stand the economics of the country or
who are interested in furthering the econo-
mic interests of the moneyed class.

In this background this Bill has nothing
to offer. In the background that India
is an agricultural country, 80 per cent of
India lives in villages, poverty in India
is concentrated in villages and the majority
of people whose income is less than even
one rupee are living in villages in the
country, this Finance Bill has nothing to
offer.

We talk of the Green Revolution.
Whether it is.a green revolution or a red
revolution or it is a revolution, it is certain
that it has not reached the common people
and the villages of India. The Green
Revolution has arisen in the minds of air-
conditioned thinking, of drawing-room
socialists and of those who administer
policies and want to toy with the idea
that because of their policies production
on the agricultural front has increased.
If at all production on the agricultural
front has increased, it has not increased
by what we do here and by what we decide
here but it has increased only because of
the act of God and the sweat which an
average cultivator has put in. Cultivators
in India literally by the sweat of their
brow and, if I may say so, by shedding
their blood in the form of sweat, grow more
and more. In that act neither this Govern-
ment nor this House has anything to contri-
bute; on the contrary, we come out with
the proposal that there should be 10 per
cent ad valorem duty on fertiliser or 20
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per cent ad valorem duty on power-driven
pumps.

We toy with the idea that the Green
Revolution has created a class of rich
peasants and poor peasants. I beg of you
to consider that in a country where land
reforms have been enforced, where there
is ceiling on land holdings, where there is
no ceiling on urban hglding, how can we
talk of the creation of a richer class of
people in the villages ? If there are richer
classes of people, I must say that the so-
called richer classes are the poorest compar-
ed to the urban property holders.

We have nothing to offer for monopolies;
we have no means by which we can curb
monopolies. We do not have any policies
undue profits can be stopped from going
into coffers where already money has
accumulated to a dangerous proportion.
We have nothing to offer to poor villagers
who grow only 10 per cent more than what
we did in the last series of droughts. We
come and tell them that this is a Green
Revolution. It is better if only we do away
with this idea of a so-called revolution
because revolutions have not been wrought
by idle policies; revolutions do not come
up merely by accepting or praying to God
or performing Satyanarayan Puja. Revolu-
tions have to be wrought by the people
themselves and the people of the country
have to be helped in order to bring about
revolutions. We have no claims to say
that we have either helped the process of
revolution or we have even thought that
farmers will use modern means of produc-
tion. When we speak of researches in
agriculture, when we speak of our scientists
being the sole force behind agricultural
development, we forget that the cultivators
in India have started their march on increas-
ing production or, the basis of researches
conducted not in India but in the distant
Mexico. It is a matter of history that in
Mexico certain seeds and cattle were taken
centuries ago on the ground that the Mexican
climate and the Indian climate have much
to compare and have much similarity.
It is an irony of fate that the Mexican eco-
nomy is supposed to thrive on the basis
of seeds and cattle imported from India
and, after centuries, India is supposed to
import seeds and cattle from Mexico in
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order to help the poor agricultural economy
in India. If at all Indian cultivators have to
be congratulated, they have to be congratula-
ted for hringing, by their own efforts, seeds
and research from the distant Mexico.
In fact, our scientists have started working
with indigenous strains and whereby the
production will increase.

We say that a rich class of agriculturists
has developed. But we forget that it is
common experience no economy of the
world has ever prggressed unless it has got,
what is called, surplus from agriculture.
Agriculture is not like an industry. If I
put a plant manufacturing cigarettes
with a capacity of 1,000 cigarettes an hour,
the moment the plant goes into production,
I get 1,000 cigarettes an hour. But if I
cultivate a bigha of land and I expect one
quintal of cotton from that, I may put
in all efforts at my command, I may literally
do whatever is humanly possible, and yet
at the end of the season, I may not get a
grain of cotton. So, in an economy where
it is mostly dependent on mother nature,
in an economy where neither the Govern-
ment nor the Parliament can claim to
have helped in the process, to say that a
green revolution has started and that the
policies emanating from the Centre are
responsible for that, to say the least, is
most unjust to the Indian agriculturist.

Let us compare the price of fertiliser
in any economy of the world. I would
like to point out, for your consideration,
that the cost of fertilisers in India is twice
or thrice the international price. It is a
pity that we cannot manufacture fertiliser
at a cost comparable with the international
markets. It is a pity that we pay for the
plant and equip for facturing
fertiliser at a cost which §s almost twice
or thrice the prevalent cost published in
international jobrnals. That we do either
to help certain officials whose job it is to
okay the agreements of so-called technical
collaboration or to help the moneyed class
who thrive by exploiting the poor cultivators
of India by charging undue high prices for
fertiliser. That is most unfair. In this
process, we have nothing to offer. When
we see that the fertiliser capacity in India
ds limited and we have to import fertiliser,
we levy a countervailing duty to make
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fertiliser dearer for the Indian farmers®and
we come out to- say that we have provid-
ed fertiliser to the farmers.

Agriculture in India contributes to the
extent of 50 per cent of our net earning in
foreign exchange. Do we contribute 50 per
cent of our foreign exchange for developing
fertiliser industry, for developing pesticides
industry, for importing agricultural machin-
ery, on the basis of which alone agriculture
can thrive ? We forget that intensive
agriculture is the only key not only to
the progress of economy but for the solu-
tion of unemployment which is most pre-
valent in the rural-side. We have not
devised any means by which unemployment
in the village can be gauged. We have no
information at our disposal by which we
can that landless labourers in India are
being gainfully employed. Yet we talk of
increasing unemployment. When we talk
of unemployment, we talk unemployment
as registered in employment exchange
registers. We have nothing to say about
the volume of unemployment that is pre-
valent in the countryside.

This. unemployment problem can be
solved by simple means which do not
require any foreign exchange, which do
not require any ingenuity and which do not
require any serious amount of planning.
If we can, at one stroke, decide that every
acre of land in India will be contour-bunded,
if every litre of water lying below the
surface will be pumped up and if every
drop of water that flows in Indian rivers
will be harnessed for agriculture, it can be
solved. We do not require any foreign
exchange for doing that. And yet we
do not place means at the disposal of
concerned people either to execute river
valley projects in an adequate manner or
to exploit underground water resources or
to do soil conservation work. When we
talk of this, we say that in the First
Plant this much of amount was earmarked,
in the Second Plan so much was earmarked,
in the Third Plan so much was earmarked
and in the Fourth Plan we are going to do
this. We forget that if we take into account
the rise in prices, actually what we contri-
bute to agriculture is much less than what
we used to contribute some years back.
More than that, P would say that if Indian
agriculture earns 50 per cent of our foreign
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exchange, if Indian agriculture contributes
to the growth of 50 per cent of our gross

national product, it is reasonable to expect

that a minimum of 50 percent of the total
Plan expenditure should be diverted to
agriculture. As long as we are not going
to do that, no cultivator in the countiy is
going to believe us seriously when we say
that agriculture receives that top. priority.
I fail to understand what topless priority
is this. When we speak of top priority
being accorded to agriculture, when it
comes to increasing the amount for agri-
culture, we say that industry has also to
prosper. We forget that industry can
only prosper on the basis of the surplus
generated in agriculture. Industry can
only prosper if we contribute what is
reasonably due to agriculture. I must
say that we are not only not doing anything
for helping Indian agriculture but, on the
contrary, we are actually reducing our
outlays on agriculture under the distant goal
of industrialisation of the country, with
the result that we are neither getting industria-
lisation and nor is agriculture progressing.

When it comes to produce in agriculture,
we are not short of persons who go on
saying that the income in agriculture has
increased so much that, on an average,
an Indian agriculturist gets Rs. 1,000 per
acre. Multiply the culturable areas in
India by thousand and the figure would
come to astronomical proportions. Is this
the total income in agriculture ? Actually,
the income in agriculture is not even a
microscopic fraction. Therefore, this has
to be properly looked into. I would say
that the largest single injustice is perpetrated
on Indian agriculture.

Coming to our urban approach, I say
that on the basis of our own policies, on
the basis of our own declared aim, we have
done absolutely nothing, if I may say so,
next to nothing, to curb the monopolies,
to progressively nationalise the means of
production or to assure even the urban
dweller of the minimum needs of life which
we say, is due to every citizea of this country.

We are not only neglecting rural housing,

we are not only neglecting rural water
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supply, we ate not only neglecting every-
thing that has to go to the villagers, but
even for the urban population we have done
almost nothing. Whatever we have been
doing is only distributing salaries and dear-
ness allowances to government employees.
Every time we are talking of minimum
wages for government employees. .I am
not oppesed to minimum wages being given
to government employees. The govern-
ment employees constitute an insignificant

- part of the total population of this country.

Let us not forget this. If this insignificant
part of our population is¢o be given mini-
mum wages, a need-based minimum
wage, what about those whom we are
denying the minimum wage ? Are we
in a position to give need-based minimum
wages to landless agricultural labourers ?
Are we in a position to give need-based
minimum wages to poor Harijans, Scheduled
Castes and Scheduled Tribes and backward
classes in our country ? If we are not,
then it is a sin to talk of minimum wages
being given only to government employees.
If the salaried portion of governmental
spending is removed from this budget,
then we would come to realise that we have
hardly anything for the general progress of
the economy.

It is said that even salaries and wages
have something to contribute, on this basis,
perhaps, that when you pay an Indian
engineer to undertake a river valley project,
you are supposed to contribute to the cost
of that project. But at what cost are we
paying those salaries ? That has to be
looked into. After all, the salaries have
to be productive. Salaries have some
relation with the results. What are the
results 7 If a citizen of this country wants
to get a grievance redressed, he has to scrib-
ble one thousand papers in the form of
petitions, and af)proach thousand and one
government servants and ia the end he
finds that the remedy is denied to him.
What sort of administration are we running ?
What sort of cost are we incurring in this
type of administration ? What .sort of
picture of the countryside is painted when
we speak of need-based minimum wages
being paid to government employees ?

Sir, if we talk of socialism, we say that
there should be equality of income. What -
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equality of income is in *this country.
A man in the village has to starve or has
to live on an income of less than one rupee
a day where as a man living in the city
talks of need-based mimimum wage which
goes to provide adequate shelter which
goes to provide education for his children,
which goes to provide the minimum health
which provides him protected water supply,
etc. We must compare’ at every stage as
to what we are doing for rural people.
In that context alone our help to the urban
population will be appreciated by the people
of this country. #So, on this score also,
we have nothing to show.

We have been talking of nationalisation
of banking industry and ultimately decided
that there should be social control on banks.
What type bf social control they are having.
We have the same bankers who with
their outmoded means of calculation show
the amounts of advances to agriculture.
According to the Deputy Governor of the
Reserve Bank, they can advance only 10
percent of their target and for small-scale
sector they cannot go beyond 15 percent.
‘What sort of unsocial control we are inflict-
ing on them.

Then the deposit advance ratio rural
areas is adverse. Are we not grabbing
from the people in the country-side for
purpose of erection of factories in the urban
areas ? Are we not thereby contributing
for exploitation of rural people for the
benefit of the urban population ? ,We are
enabling the urban people to exploit the
rural population. Now a time has come
to cry halt to all these types of exploitation.
We describe our socialism as Indian
brand of socialism. What is this Indian
brand of socialism ? We have in-
equality of incomes and. the poor man is
condemned to be poorer afid the rich man
is expected to ®e richer. If this is the
sort of .Indian brand of socialism, I say
that those sitting on this side do not
stand for that type of socialism. In this
respect 1 would appealto the Hon. Finance
Minister to tap resources by fleecing monied
people to benefit the poor people. But
we are more bent upon taxing poor people,
We are more desirous that agriculturists
should be made to share the burden of deve-
lopment of agriculture. At the same time,
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whatever we are collecting from agricultural
sector, we are not giving them back. How
can we expect agriculture to develop in
India ? T will urge the Finance Minister
to do a great service to Indian agriculture
by removing the so-called"duty on fertiliser
and if he fails to do it, we would have no
reply to those who insist on this House
refusing to vote for this Bill.

18.34 hrs.
[SHRI VASUDEVAN NAR in the Chair]
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IT A B JAAT FH G TR el
e ade swEw fae ST
FO TN AR g IR F IO
HTHT FST | I8 JATEA F1 W AgT
& 9 dor & | e Gar A, Fe
¥ I ?

MR. CHAIRMAN : May I know

whether you are taking all the time of
your party ?

=t g fag Wit : ol @t A
T GY AT T g 1 T {Q,
uwr fe Faea fRAaar g

MR. CHAIRMAN : Almost all the
time has been already taken by you. There

is very little time left for a second speaker
fn.)m your party.
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§ FHL | gUR @lg AgES A -
MHTor # qE e fEar ik gt
FIFTH TGAT |gHIEA & 5 F I
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TG, 5 fF TaHe FFECRIFT IS
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R AT FAAT G EF FT AR FAG
s,

MR. CHAIRMAN I think the hon.
Member will take some more time. So,
he may continue his speech’ the next day.

o

19 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Wednesday April 30, 199,
Vaisakha 10, 1891 (Saka) .



